HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 23/ 49 2o33/RG/LP Dated: |'710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishva Ranjan Pandita

S/O Vinod Pandita
R/O Village Shergund, Tehsil Shangus, District Anantnag
vide notification No.]03F3)2022 | RGdated 2B-02-2522, for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/

m -
Registrar (Administration)

Y
No: (169;‘5~ A() RG/LP Dated: [7.10.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Vishva Ranjan Pandita, Advocate )
...... for information and necessary action. A

/
h . .
Registrar (Administration)

B %\/6)1«')

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoXY \o)YRG/LP Dated:]710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Jahangir
D/O Mohd Jahangir Khanday
R/O Danow Bogund, Tehsil Qaimoh, District Kulgam

vide notification No.[BjZo’%ZZ[R[,,dated })-11-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W")
e ,\p’)’
l@gistrar (Administr}:gon)
bl
NoY L AB - 3E RGILP Dated: | ].10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4 President, District Bar Association, Kulgam.
5

o

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
for information and necessary action.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
and also keeping record of the same.
a»/:
\/ - \p ;)/9

the official website.
7. Ms. Asma Jahangir, Advocate
h ) . . .
Registrar (Administration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X3 [ ZEEK /RG/LP Dated:/7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sabreena Hassan
D/O Ghulam Hassan Jahara

R/O Brenwar, Tehsil Chadoora, District Budgam
vide notification No.éQ)/Zollymfa dated 30-0S-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

\

"

‘/) . f‘p’
Registrar (Administration)

NA6A37-U> — RenP Dated: /7.10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sabreena Hassan, Advocate
...... for information and necessary action. .
5
~—~~P"

N .\
Re%i;trar (Administration)

-_—



(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X /RG/LP Dated:/ 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parvaiz Ahmad Bhat

S/O Wali Mohammad Bhat

R/O Drugmulla, Habib Bhat Mohalla near Shah Masjid, Tehsil Drugmulla,
District Kupwara

vide notification No.f4& r/2027_, /]2(;; dated 20-0S-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

]

v
By Order \m

l@g'istrar (Administration)

No:Y 5y — Y RGP Dated:|7 .10.2023 LS - d

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara. _
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uplo iding on

the official website. . ' .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Parvaiz Ahmad Bhat, Advocate
for information and necessary action. .

— o

‘S . . .
Registrar (Admmlstratlong)

.~




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: DS 4_){9><>Lf§/RG/LP Dated: | 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hadiya Rasheed

D/O Abdul Rasheed Hajam

R/O Kawoosa Khalisa Tang Mohalla, Tehsil Narbal, District Budgam

vide notification No.S 83 /) 2012),2 Crdated 2 F-0S- 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \\/ )
- &>

Registrar (Administration)

No:Y 6 ¢y S X RGILP Dated: [ 7.10.2023 B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam. .
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' . .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Hadiya Rasheed, Advocate

...... for information and necessary action. /
‘ D
1S
- -

Registrar (Administration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Y2 |k %D»g /RG/LP Dated: | 740.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Safoora Ahad
D/O Abdul Ahad Wani
R/O Maidan Chogal, Khan Mohalla, Tehsil Handwara, District Kupwara

vide notification No.200¢/ II?—O 2—2,! RGdated JY-1i- 2222 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
=
— W
Registrar (Administration)

By Order
No: Y6AS Y~ 6o RG/LP Dated: | T.10.2023 o S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kupwara. .

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uple ading on
the official website. _ _ .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Safoora Ahad, Advocate
...... for information and necessary action. \

[ 4

n . »
Registrar (Adminisiration)

LIS -




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Y/7 4302 IRGILP Dated: [340.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shujaut Hussain Lone

S/O Ab. Rahim Lone

R/O Mastan Khopri Gurez, Tehsil Gurez, District Bandipora

vide notification No./O"Ib}Zofz; rIRGdated 'LB-03-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order '

ﬁZgistrar (Administration)

No:lf_lé A6l €] RGP Dated: [ ].10.2023 R A2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Bandipora. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for up.oading on

the official website. _ - _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for irnformation

and also keeping record of the same.
7. Mr. Shujaut Hussain Lone, Advocate

...... for information and necessary action. ~/*\
‘”{/"5’
' m;/ W
l‘@gistrar minist.-ation)

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:22| & aLs.) RGILP Dated: [ 140.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Ajravat
S/0O Joginder Kumar
R/O Barnoti, Tehsil & District Kathua

vide notification No.’O?lllZOZ?./R& dated 28-03-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

By Order N
m

I'?eg.istrar inistration)
No:16A6%5-12 RGP Dated: |7.10.2023 M /@/o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next iss Je of
Government Gazette.

4, President, District Bar Association, Kathua..

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upload.ng on

the official website. _ _

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for inforn.ation

and also keeping record of the same.

7. Mr. Vishal Ajravat, Advocate

for information and necessary action.

o

4

r) ) ) . [
Registrar (Administration)

R




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:23)9 *J2023/RGILP Dated: 1%:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahbaz Ilahi

S/O Mohd Abdullah

R/O Doligam, Hinjhal, Tehsil Banihal, District Ramban

vide notification No.bﬂll')«uzﬂﬂ-.dated _0-08-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
Al
Mw

By Order

’-, L4
Registrar (Administration)

No: W9 FY -8 RGILP Dated: | 7-.10.2023 M4 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uplo:.ding on

the official website. . . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for infrmation

and also keeping record of the same.

7. Mr. Shahbaz Ilahi, Advocate

...... for information and necessary action. :

e \

Registrar (Administration)

B

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2320 %/2023/RG/LP Dated:/7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Sharma
S/O Shashi Pal Sharma
R/O Lower Kanhal Bishnah, Tehsil Bishnah, District Jammu

vide notification No.4 24229;2 Zfeé,dated S0-05-2p22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.
/\gﬁ
l{égistrar dministration)

By Order
No: (/6992 -89 ReILP Dated:17-10.203 P> /%m‘v’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - - _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Rahul Sharma, Advocate
for information and necessary action.

R@istrar (Administration)

@5/%'07/)}}

e



11

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:232/ 74023 IRGILP Dated: /710.2023
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Rudra Pratap Singh

S/0O Sanjay Kotwal
R/O 347/F, Prem Nagar, Tallimorh, New Plot, Teshil & District Jammu

vide notification No.ééé/ ?/022,”257dated 30-05§-2022. for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/%-»/j
b7

-

-
Registrar (Administration)

No: é/ 6994 -97 RGP Dated: /! 7-10.2023 R /@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu. '

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' _ .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Rudra Pratap Singh, Advocate
for information and necessary action.

\

~"
o~

-~

ﬁggistrar dministration)

2

1D
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2322 9/ R0L3/IRG/LP Dated:)#:10.2023
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Rajib Mehraj Khan

S/O Mohammad Qasim Khan
R/O Village Bhera, Tehsil Mendhar, District Poonch

vide notification No.6S" 5’,/202;,/12@ dated 20-0§-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
/ﬁ/'/”
m .' A . -
Registra dministration)

r
No:U{£998- L) 240SRGILP  Dated: /7-.10.2023 B /%/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Rajib Mehraj Khan, Advocate
for information and necessary action.

By Order

o

------

A\

=
P M o= w (w
Registra ministration)

B _qms




13

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2XXZ D EEle}S/RG/LP Dated:[7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parv Sharma
S/O Sunil Sharma
R/O H.No.942, Jullaka Mohalla Jain Bazar, Teshil & District Jammu

vide notification No.é':zs ZZOZZ!ZZQZ dated S0-05 2222 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. '
~

By Order \\/ o

)
Registrar (Administration)

Ils )«
No: ‘1_‘[ | RG/LP Dated: | 7.10.2023 = Mw
\V
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Parv Sharma, Advocate
for information and necessary action.

!
s

“f/"
ﬁggistrar dministration)

/4’/7,’,,31 Vo

]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2323 ”Z&gig/RG/LP Dated:/7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Reshiv Kumar
S/O Mukesh Kumar
R/O Village Loorkote, Tehsil & District Rajouri

vide notification No.ééL}%?___zlﬂé dated 20-0S- 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order ( U:_,/’
E’égistra@(fdministration)
No: & F0068- /3 RG/ILP Dated: /7-10.2023 %‘3
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri. .

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ ' _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Reshiv Kumar, Advocate _
for information and necessary action.

...... :
e
ﬁZg.istrar Administration)

_@5//};%7\/6)»}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:232Y 9/2023RGILP Dated:!#.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Prajwala Sambyal

D/O Sanjay Singh

R/O W.No.5, Near District Hospital Samba, Tehsil & District Samba

vide notification No. _éf ‘///}0214 Réy dated 3 0-0f-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

ld

~)
Registrar (Administration)

No: [,/ F0Ilp-2.1- Re/LP Dated: | 7-.10.2023 . &r/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Samba _

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Prajwala Sambyal, Advocate ‘
for information and necessary action. —~

o
-
Registrar (Administration)

>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: 2328 azggj_.g/RG/LP Dated:/#:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Reyaz Ahmad Beig
S/O Ab. Gaffar Beig
R/O Beigh Mohalla Warsan Kralpora, Tehsil Kralpora, District Kupwara

vide notification No.loavlhzzll?éz dated 2B -03F-2v22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

N\

By Order \/ o

-
Registrar (Administrati n)
No: L/ 7022 -29.RG/LP Dated:/7-.10.2023 Qe /%\‘/\0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Reyaz Ahmad Beig, Advocate

for information and necessary action.

o

)
-

e

-

h ‘ . * *
Registrar (Administration)

s>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2324 #/a023/RGILP Dated: /7:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Paramjit Kumar

S/0O Nasib Chand

R/O Sharerna Kalan P/O Shiva, Tehsil & District Doda

vide nofification No.£48/2022|R6y dated Se-2§=2022  for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

]
By Order \ \/ M"f}/

_
Registrai (Administration)

No: {f 7030-37F-RGILP Dated: /7.10.2023 /4‘/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Doda/RBadediiat-

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Paramjit Kumar, Advocate
for information and necessary action.

)
l@g’istrar (Administration)
F<

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: 2327 ”Z 2002 IRG/LP Dated:/#.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil Choudhary
S/O Sat Pal Choudhary
R/O V.P.O Chak Salarian, Tehsil Ramgarh, District Samba

vide notification No.s's_il'}ozz[ [RGy dated 23-05-2022_ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

)

By Order \/ o~ :;/t//’

ﬁ::g'istrar (Administration)
No: Y 7038- £ S RGP Dated: /7-.10.2023 RE- e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Akhil Choudhary, Advocate

for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:x2>% 4 2SR /RG/LP Dated:(7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khushhali Bashisht

D/O Mool Raj Sharma

R/O Kah Pohta Dansal, Village Slay, Tehsil Dansal, District Jammu

vide notification No. 600/ 2632/ 24/Wdated 23-05-20)> for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N‘%

-

n L3 . [ [
Registrar ministration)

No:Uy 9SS~ L6 RGP Dated: 17.10.2023 Pl /9\@3
\‘Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' ' ‘
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Khushhali Bashisht, Advocate
for information and necessary action.

3
‘N

Registrar (Administration)

g /'%«l'vﬂ’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 23219 j 2023 /IRG/LP Dated:1#:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bobby

S/O Ramesh Kumar

R/O H.NoH9, Lane No.7, K.C Door Muthi, Tehsil Jammu North, District
Jammu,

vide notification No.S_ 66,/2022/}’257 dated 27-05-2622, for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)]

By Order \ / M;:/’

&) .
Registrar (Administration)

No: Lf F0€/}- £8 RGP Dated: ! Z:10.2023 = 2 ‘g\v
Copy forwarded to the: - t

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Bobby, Advocate

for information and necessary action.

J’

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2330 ‘Zho,lé /RG/LP Dated:)#-10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Snober Muzafar
D/O Late Muzafar Hussain Malik
R/O Saidpora Payeen, Tehsil & District Shopian

vide notification No.@/j&u‘)& dated 2S5-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order e

() «
Registrar (Administration)

No: Y F069-76 Re/LP Dated:1Z-.10.2023 b g >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Shopian. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
6

the official website. ' _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Snober Muzafar, Advocate
for information and necessary action.

)

v

ﬁzgistra ministration)

@w,%




22

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2xX YR /RG/LP Dated:|7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehreen Altaf

D/O Altaf Ahmad Wani

R/O H.No.1552, Dalgate near C.D.Hospital, Drugjan, Tehsil South, District
Srinagar

vide notification No.?—f/ /ZDZ;Z) R¢z  dated 2Y-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

h}

By Order N L
l'a;';istra Administration)

No:UTIBN -2 RGLP Dated: |7.102023  “H- S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadin¢ on
the official website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Mehreen Altaf, Advocate

for information and necessary action.

\ oI
ﬁzgistra Xﬁﬁi’s‘tration)
@—' /?/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NodXRA S <hd6)R /RGP Dated:] 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javaid Iqbal Lone
S/O Mohd Iqbal Lone
R/O Shahpora Bala, Chorwan, Tehsil Gurez, District Bandipora

vide notification No.3"i,|7/02;j. jﬂ& dated 23-v2.-202> for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order v M
,“ .

Registrar (Administration)

No,-‘ﬂljﬁ)-—?;é RG/LP Dated: | 7 .10.2023 ) S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ‘ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Javaid Igbal Lone, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No Y22 b )R /RGP Dated:| 310.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Satnam Singh

S/0 Joginder Kumar

R/O Barnoti, Tehsil & District Kathua

vide notification No.lawﬂlzﬂg |R(y dated 'ZB_QQ:—MD. for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
sdvocete is ordered there before.
o

ﬁégistrar dministration)

46:47131-UX RGP Dated: | 7.10.2023 8- ~2

Copy “orvrarded to the: -

By Order

1. Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of

Government Gazetie.

+. Preridept, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

& iwcharge Chief Librarian, High Court Wing Jammu/Srinagar for information
aad aiso keeping record of the same.

7. ivir. Satnam Singh, Advocate

for information and necessary action.

TS )

0L —

m | [ 3 3 . '
Registra ministration)

@g,@/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 223} kSR /RGILP Dated:| 7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Raheem
D/O Abdul Raheem Dar

R/O Diarwani, Mirabad Lane No. 14, Batamaloo, Tehsil Central Shalteng,
District Srinagar

vide notification No./bYp }‘2022,/ R6n dated 28-03-2022. for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

N\

By Order \/ N/‘/f/

-
Registrar (Administration)

No: Y7/62 - 69. RGILP Dated: | 7.10.2023 &/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shaista Raheem, Advocate

for information and necessary action.

a

m . [ L3 [ )
Registﬁ; dministration)

B g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No:>" XORA/RG/LP Dated:( :10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahnawaz Ahmad Sheikh
S/O Bashir Ahmad Sheikh
R/O Waskura Wakura, Tehsil Wakura, District Ganderbal

vide notification No.1020]202> JRf,dated 28-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ 0\/;;/;‘:”/

ﬁggistrar Administration)
No: Y7/ 20 - 77-RGILP Dated: /7:10.2023 S
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Shahnawaz Ahmad Sheikh, Advocate

for information and necessary action.

o

ﬂjglstrar dministration)

e g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No22AC| AN /RG/LP Dated:(7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Aleem Beg
S/O Mohd Amin Beg
R/O H.No.408-A, Ambphalla, Lane No.4, Tehsil & District Jammu

vide notification No.93#9)2022/R6; dated 23-03-2022 for a period of one
year has been extended fill 31'.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order 0\""/
l{gg(istrar Administration)

no: 471728 { RGILP Dated: | 7.10.2023 B s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Mohd Aleem Beg, Advocate

for information and necessary action.

o

ﬁegistrar ministration)

//ﬁ{y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No22M6 ah )3 /RG/LP Dated:|'%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sagir Ahmed Khan

S/O Wazir Ahmed Khan

R/O Chamalwas Tehsil Banihal, District Ramban

vide notification No. @3’)2012}/267 dated 30-05-2022 for a period of one
year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
y o~

- ’
Registrar (Administration)

la,
No: (47/8< _C1| RGP Dated: /7.10.2023 g %yx
\¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sagir Ahmed Khan, Advocate
for information and necessary action.

o

o
m .0 * . L3
Registrar (Administration)

G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No:Y- N HR/RG/LP Dated:1'$10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ramandeep Singh
S/O Kuldip Singh
R/O Ganika Block Bhagwah, Tehsil Bhagwah, District Doda

vide notification No. 6}olhzglglgdated 20-05- 202> for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W;f;%//

ﬁ?eg'istrar Administration)

No:(1 3 19 94 RGP Dated:|"] .10.2023 e %{\3
\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhadrewah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda/BhaﬂuwaA

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ramandeep Singh, Advocate

for information and necessary action.

BN . :
Registrar ministration)

i %g\vf}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk %k

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: 233/ "Z'gagﬁ/RG/LP Dated:! #.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Riya Singh
D/O Rajinder Singh
R/O Panjtirthi, Gali Gudhadhar Mandir, Tehsil Panjtirthi District Jammu
vide notification No.éé&[%gzyﬁéz dated S0-0§-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W’JJ
L
‘ﬁ(?gistrar ministration)

No: [/ 7077- 8Y%.RG/LP Dated: | 7-10.2023 BK >
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Riya Singh, Advocate

for information and necessary action.

okl ON=

o

A

\KT/‘N %
l?’{;gistrar( ministration)
far

P e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 22D ﬂ@ozg/RG/LP Dated:| %:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ramandeep Kour
D/O Jaswant Singh
R/O Lane No.9 Ekta Vihar Kunjwani, Tehsil & District Jammu

vide notification No.é§9)?/°22/ [l Grdated 20-08-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

A

By Order e .//

/7 P L] [ 3
Registrar (Administration)

NOL,J‘H%-JDS— RG/LP Dated: |7].10.2023 = /f&/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Ramandeep Kour, Advocate .
for information and necessary action. o~

n .‘ * . -
Registrar dm;%l/s’tﬁltmn)

124
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No Y3 SORIRG/LP  Dated)| '%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Navleen Kour

D/O Kulwinder Singh

R/O Champ Gole Gujral, Talab Tillo Road, Mohalla Singh Sabha, Gole
Gujral Camp Tehsil & District Jammu

vide notification No. 6%9/ 2022 dated _%0 ~S- 2427 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\
By Order v*"y'

Registrar ministration)

No.qj 2;;(. ,lc RG/LP Dated:|7] .10.2023 @ /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Navleen Kour, Advocate
...... for information and necessary action. \/ v-/':'
/
-

Registrar (Administration)

>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No224Y ek NR/RG/LP  Dated: 7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Abid Chowdhary

S/O Faqir Mohd

R/O H.No.89 Near Panchayat Ghar, Charhan Village Farwalla, Tehsil &
District Rajouri

vide notification No.élS’/}’lo’ZQ_ dated 2 F+-0§ -2e250r a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order v .ﬁy

ﬂ -~
Registrar (Administration)

No: (47).1) — /6 RGP Dated: 17.10.2023 fas— /Q/m/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Abid Chowdhary, Advocate
...... for information and necessary action.

v./

b —

Registrar ministration)
AL’

s~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 22 S chdey2/RGILP Dated:1:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Komal Kesar

D/O Naresh Kumar Kesar

R/O W.No.6, H.N0.91 Banganga Road, Vaishno Devi, Katra, Tehsil Katra
District Reasi

vide notification No.60§ / 2022  dated L3F-05-2622 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order v o
i

Registrar (Administration)

No: (4 “73[7 -2 RG/LP Dated: [7.10.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Komal Kesar, Advocate
for information and necessary action.

or ONb=

o

f
o~
o i
Registrar (Administration)

& e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No224 6 431% /IRG/LP Dated:|%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishay Gyatso
S/O Tenzen Dorjay
R/O Hangu, Tehsil Machail, District Kishtwar

vide notification No.SQ}Z’}OQz_ dated 2}-0S-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

i his/her character and antecedents from the CID.
|

The renewal / extension of provisional licence/enrollment must be

1 sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o~ \,/»/,,/

Fal
Registrar (Administration)

No:(:[ ZQLQ/ 20 RG/LP Dated: | 7.10.2023 - /@/

Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge Kishtwar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kishtwar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Ishay Gyatso, Advocate

for information and necessary action. )

._}J
W /
Eggistrar ministration)

A e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No:X: 2033 /RG/LP Dated:|7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Viveka Bhagat

D/O Sham Lal

R/O Abtal Katlam P.O Rehian, Tehsil & District Samba Pincode 184121
A/P Shanti Nagar, Kunjwani Talab, Jammu

vide notification No.Z2u '12022_,} &) dated 30-25- 2922 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

—
Registrar (Administration)

No:4 792~ 6 RG/LP Dated: /Z10.2023 R s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Viveka Bhagat, Advocate

for information and necessary action.

...... B
o~ =
—
Registr& ministration)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:22M% A QSYRGILP Dated:| $10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shivam Gupta

S/O Suraj Parkash

R/O E.P 674, Rajinder Bazar, Potiyaan Wala Mohalla, Tehsil & District
Jammu

vide notification No.Z/2)2¢ zzilfzé;dated 'S0-0§-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/Wj/

n '
Registrar ,(!Administration)

No:-1T19237—Y3 ReiLP Dated:/ #.10.2023 &/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Shivam Gupta, Advocate

o

...... for information and necessary action. \
(‘/‘/Ji/'
h ) L] o
Registrar inistration)
I

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2MQ Gk 2IRG/LP Dated) 7-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenakshi Sharma
D/O Girdhari Lal Sharma
R/O Bhajwal Tehsil Sunderbani, District Rajouri

vide notification No. 6))// %2&}/?67 dated 27#-0S- 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

‘;f"
/7. - . . [
Registrar (Administration)

No: Y13 4y Sy RG/LP Dated: [ F-.10.2023 ”@' %\ﬁ
)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri. .
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Meenakshi Sharma, Advocate

...... for information and necessary action. \\_/ .
N
/
/) .

Registrar (Administration)

/%\\b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 2 YU 596}3 /RG/LP Dated: | 9440.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nauman Yaseen

S/O Mohd Yaseen

R/O H.NO 46 W.No.04, Teshil Chenani, District Udhampur

vide notification No.43//2022)Rs dated 2Z-0f-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order \f//'/"‘

ral
Registrar (Administration)

No: U725|—-S6 RGP Dated:\ ] .10.2023 /@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nauman Yaseen, Advocate
for information and necessary action.

o

...... —
n ) 3 . »
Registr§r dministration)

/ |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:) 2 S| @g /IRG/LP Dated:(710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Mushtaq
D/O Mushtaq Ahmad Wagay
R/O Brariangan Uttersoo, Hyderpora, Tehsil Shangus, District Anantnag

vide notification No. 420 2¢2 ated 2 2- -o¥-202> for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

e
By Order \\/ ~
).

Registrar (Administration)

No: Y728 & —€Y RGP Dated: 17 .10.2023 )18 &/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Asma Mushtaq, Advocate

...... for information and necessary action. \/_:
\/ /
r’) -

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:23SS ASNIRGILP Datedl 7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saleeqa Rashid

D/O Abdul Rashid Bhat

R/O Wanigam, Payeen Pattan, Danger Mohalla, Tehsil Pattan, District
Baramulla

vide notification No./31,}‘2022—))?&7 dated 28-02-202> for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \

<3
Registrar

No: 17 A& G| RGILP Dated: / 2:10.2023

Copy forwarded to the: -

]
W
ministration)

A,

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Saleeqa Rashid, Advocate
...... for information and necessary action.

)
‘/-/“
.- -
Regist istration)’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: )X G 430)/RG/LP Dated: | 740 2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kamini Koushal
D/O Lekh Raj
R/O Lower Shiv Nagar, H.No.291-D, Tehsil & District Jammu

vide notification No.éolj%'lz/ﬂé;_ dated 27-0§-2o22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ ./{/l-
~ . )

Registrar (Administration)

No: L,/‘7,}é5“—‘7l RG/LP Dated: |’] .10.2023 /%

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Kamini Koushal, Advocate

...... for information and necessary action. .
-

m .( 3 . .
Registrar (Administration)

&

ok WON-~

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoXRSY #003/RG/LP Dated:/ 210.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kartik Upadhaya
S/O Ram Paul Sharma
R/O Near GHS Machhedi, Tehsil Lohai Malhar, District Kathua

vide notification No.éozﬁ[zazzz[@é[aﬁated 2%-0552017_ for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order o ;;-‘//
o) - .
Registrar ministration)

Nolf7277-&Y RGP Dated: [ 7.10.2023 e Ve >4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kartik Upadhaya, Advocate

...... for information and necessary action. s

Y

o /
h ‘ . . L] - ’
Registrar (Administration)

Vadd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2354 4é>a_33RG/LP Dated:| 7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazakat Hussain
D/O Mohd Hussain Tak
R/O Bijbehara Tak Mohalla, Tehsil Bijbehara, District Anantnag

vide notification No.éZgljz/o ZQZZCQdated 2%3-0%2012> for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\’/ VJ}/

lﬁgistrar (Administration)
No: {47399 2 £) RGILP Dated: /71-10.2023 fK Ve

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Nazakat Hussain, Advocate A
for information and necessary action.

«

ﬁegistrar (Administration)

a2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No DS 7 ﬂ@o)_ée/LP Dated:/ £10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishav Kumar Vaid

S/O Ashok Kumar Vaid

R/O H.No.67 Lane 3, Ext 1A, Green Avenue, Trikuta Nagar, Tehsil Bahu,
District Jammu

vide notification No.éb?_—'[?v Q%Z&bdated 30-08-202) for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

A)

By Order o

raX
Registrar (Administration)

No:y 7 20]/_Oh RGP Dated:| 3-.10.2023 B 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rishav Kumar Vaid, Advocate
...... for information and necessary action. .

O\J“:i;—-r

o

ﬁ::'gistrar ministration)

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:DRSE A >MRG/LP Dated:/ 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Swarit Mahajan
S/O Pawan Kumar Gupta
R/O H.No.68 Deep Nagar Kunjwani, Tehsil Jammu (South), District Jammu

vide notification NO.é&QZZsz'l@@ dated 30-0§-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Reglstrar ﬁhfm/ls;ratlon)

No: U 7S1_[|_RGILP Dated: |'3=10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Swarit Mahajan, Advocate
...... for information and necessary action.

\ o
Reégistrar nistration)

&

12
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 23254 ‘%D%G/LP Dated;/ £40.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Fiza Hilal
D/O Hilal Ahmad Shokli
R/O Kralateng, Mattan Chowk, Tehsil & District Anantnag

vide notification No.QS':zt'Zou?z R dated 2#-22.2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
. S
Registra ministration)

No:UT2I) — |& RGILP Dated:!] .10.2023 Pk e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Fiza Hilal, Advocate
...... for information and necessary action.

o

N
O

Registrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2246 aé)o)/@,G/LP Dated:/ 210.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nuzhat Nasreen
D/O Ghulam Hassan Bhat
R/0O Khawja Gilgit Batpora Sopore, Tehsil Sopore, District Baramulla

vide notification No.f‘?ﬁzzazzl@&) dated 78-0%@;1 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order \\,/W

4

14

/-) [ . [ .
Registrar (Administration)

No:Qj}M—-)/g RG/LP Dated: | 7.10.2023 zé‘*/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Nuzhat Nasreen, Advocate
...... for information and necessary action. \

o
-
Registrar\bﬁﬁ{is;ration)

& g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:> 6/ éé)»ﬁ/RG/LP Dated:] %10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jaya Bharti Khajuria
D/O Uttar Kumar Khajuria

R/O Near GHS Malad, Sector Billawar, Village Malar, Tehsil Lohi Malhar,
District Kathua

vide notification No.iS'éZ?/ozle[g dated 22-02.2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order !
y _ S

o
Registrar (Administration)

No:Y72>6 -—-3('! RG/LP Dated: | 7-10.2023 @‘i /@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Jaya Bharti Khajuria, Advocate
...... for information and necessary action. .

- C /
m * ® *
Registrar ministration)

@/Q/

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No22S2 ASeW/RGILP Dated:/ 3102023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahied Ahmed
S/O Mohd Fazal
R/O Gursai Morhi, Tehsil Mendhar, District Poonch

vide notification No.}3} l%‘zzl@éz[(ﬂatedZO.os-k 22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A}

By Order v =

-

Registrar (Administration)

No:{'l 1295-7L RG/LP Dated:| Z-10.2023 Ry /67

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Zahied Ahmed, Advocate
...... for information and necessary action.

\ o~

raln )

Registra?ﬁﬁm:ation)
@L /@7/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No236% 4h3e)3/RG/LP Dated:/ 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubiya Bano
D/O Gulam Nabi
R/O Rajpur Kamila, Mohalla Bounta, Teshil Qila Darhal, District Rajouri

vide notification No.&észzzzmél dated S0-0S-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\n/ s
) (e

Registrar (Administration)

No:4 72 5’—9 [ RG/LP Dated: | 7-10.2023 S /%/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Rubiya Bano, Advocate
...... for information and necessary action.

- =
ﬁ?egistrar inistration)

/y

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Y- /IRG/LP Dated:/ 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Reetik Jasrotia
S/O Chanchal Singh
R/O Village Balhar, P.O Chandwan, Tehsil Marheen, District Kathua

vide notification No.éégl?ozz_rlﬂ& dated 30-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

~

By Order oL
P N t
Registrar (Administration)

No:4U 7228 -—L,/,I RG/LP Dated: [ 7.10.2023 —
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Reetik Jasrotia, Advocate

...... for information and necessary action. \
—_

ﬂéistrar Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoQR LY sV /RGILP Dated: | #40.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Dhar
S/0 Satish Dhar
R/O Ruman House, Gurha Bakshi Nagar, District Jammu

vide notification No.225, /%’22///?57 dated 20-¢5-2022 for a period of one |
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ﬁ’///,\ y‘
9

Registrar (Administration)

no:4 72 Yo Y6 RGIP Dated: [}.10.2023 s s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vishal Dhar, Advocate
...... for information and necessary action. .

o

. L
Registrar ministration)

A

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 AC gego)g /RG/LP Dated:[;10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjana Rana

D/O Nek Singh Rana

R/O Sharwal Sarthal, Tehsil & District Kishtwar
A/PH.No.75/C, Bhawani Nagar, Janipur, Jammu

vide notification No.jiolng%HZéz dated 22-02 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order o
(7 L 4
Registrar (Administration)

No: L_{ 13 Q;z . SYRG/LP Dated: ) §-10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Anjana Rana, Advocate

...... for information and necessary action.. .
. \/ ‘/;f/"”

-7
Registrar (Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22 66 5/91% /RG/LP Dated:/240.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mayuri Devi

D/O Munshi Ram

R/O Neghal, Tehsil & District Ramban

vide notification No.H}}%‘Z;ZB {n dated 2-2-02-2e22 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N
=y
m ) * L3
Registrar inistration)

No: {2355 £2 RGP Dated: J#.10.2023 o~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Mayuri Devi, Advocate
for information and necessary action.

------

l@gistrar m:tration)
ks ey
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: 276 i})oB/RG/LP Dated:/ #10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Shafi Parray

S/O Mohd Shafi Parray

R/O New Colony Hardubani, Tangmarg, Tehsil Kunzer, District Baramulla
vide notification No.§2/2022 [ dated 23 -6 2 -2522 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

N

By Order o
2 .
Registrar (Administration)

No:4 1293 Amj RG/LP Dated:| 7.10.2023 M G

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohsin Shafi Parray, Advocate

...... for information and necessary action.

-

v
‘el )
Registrar ministration)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoD2E] ADey) /RGILP Dated:/ %10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohmad Rizwan
S/O Noor Mohamad Parrey
R/O Baghat-I-Barzulla, Rawathpora, Tehsil Chanapora, District Srinagar

vide notification No.50 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

h '- [ . 3
Registrar ministration)

No: 4[2 %63 - 70 RG/LP Dated: | #:10.2023 &’ /4/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohmad Rizwan, Advocate

...... for information and necessary action.

T "
Registrar ministration)

AL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION

OF PROVISIONAL ENROLLMENT |

NOTIFICATION

No: > /RG/LP Dated:/710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manoj Kumar
S/O Som Dutt
R/O Pangdour, Tehsil & District Samba

vide notification No.gzlez:ZBQ dated 23-¢2-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ \/)‘//’
. .

Registrar (Administration)

No: EIT’QL-S(! RG/LP Dated: | 7.10.2023 2 (&/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Manoj Kumar, Advocate
for information and necessary action. .
v

(4

—
Registrar (Administration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22694 QQ;)O\EXRG/LP Dated:|7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Prakriti

D/O Pratap Singh

R/O Ward No.2, Col. Bhagat Singh Market, Near PNB, Tehsil & District
Kathua

vide notification No.[aé[%;z.[@é; dated 24-02-20272 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
e
> / .
Registrar (Administration)

No:U12%5..Q) RG/LP Dated: |1 .10.2023 4:3 /%/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

6

By Order

the official website. _ '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Prakriti, Advocate
...... for information and necessary action.
\ A —

?e'gistrﬁ?fdm:ation) .
—— /@ R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X7 4>y /RGP Dated:/ 102023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rouf Ahmad Wani
S/O Ab Rashid Wani
R/O Furrah, Tehsil & District Anantnag
vide notification No.gjg "20’2;222@ dated 23-02-2.09> for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
e

n LY
Registra%dministration)
No: Y7 4n| —0£ RGLP Dated: /7.10.2023 W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rouf Ahmad Wani, Advocate
for information and necessary action.

o

N\

(T

-, ﬁ/ .
Registra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 272 ADORYRGILP  Dated:/ 210.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bismah Ali Rather
D/O Ali Mohammad Rather
R/O Nawa Bazar, Nawakadal Gunz Khud Tehsil Khas, District Srinagar

vide notification No.g§ 7—'/‘202;'//257 dated 22--05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

|

By Order oI
—
Registrar (Administration)

No: Y7Yo)— > RGILP Dated: | 7:10.2023 .8 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, PresidentJ&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Bismah Ali Rather, Advocate
for information and necessary action.

S
ﬁééistr% dministration)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoDX 73 3@953 /RG/LP Dated:/ #10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Ishfaq Majeed
S/O Ab Majeed Sheikh
R/O Manzgam, Kulgam, Tehsil D.H. Pora, District Kulgam

vide notification No.Qo[%zz[EQz‘ dated2Y-02-202>_ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order W»;:/
P I
Registrar (Administration)

No: Y TYb2 >0 RGILP Dated: | 7.10.2023 A A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Sheikh Ishfag Majeed, Advocate
for information and necessary action. R

e
-
Registrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:>:_<zg g@%g/RG/LP Dated:/ 740.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajad Ali Mir
S/0O Ali Mohd Mir
R/O Rangil, Kumar Mohalla, Tehsil & District Ganderbal

vide notification Nong’[wz;m@ dated 25-02- 2024 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CiD.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -
P e

- .
Registr%’( ministration)

No:4U7UD IO RGLP Dated:|Z-10.2023 =~ By

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Sajad Ali Mir, Advocate
...... for information and necessary action.

]
o No——

- .
Registrz;é‘( ministration)

S
14
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:275 DA RGILP Dated/ #10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rachna Devi
D/O Hem Raj
R/O Chachawah, Tehsil Gool, District Ramban

vide notification No.<s & [1@77[@@ dated 22-02-202> for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order
' \A"d/w"/
-
Registra@ ministration)

No:l4 142 2:2214 RG/LP Dated: | 7-10.2023 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rachna Devi, Advocate

...... for information and necessary action.

o

oN—
— -
Registrar (Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
| OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2376 %loyz/RG/LP Dated:/ %10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunil Dogra

S/O Yash Paul Dogra

R/O H.No.856/B, Janipur Colony, District Jammu

vide notification No.)ZQ,/%’Z;I//Zér dated 25~ 02-2922 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord )
y Order e

m .. 3 3 L]
Registrar (Administration)

no: Y1 U3S YD raLP Dated: | J_.10.2023 4 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sunil Dogra, Advocate
...... for information and necessary action. .

o

lﬂgist% Administration)

Vo Z8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2377 ﬂ( dey2/RG/LP Dated; £10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pradeep Singh

S/O Chamail Singh

R/O Khour, Bhau Niwas, W.No.6, Opposite Police Check Post Khour, Tehsil
Khour, District Jammu

vide notification No.qazg,lzozz,IRév dated 2B3-03-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \:/ )
m -

Registrar (Administration)

No: (ﬂgg;,gm RG/LP Dated: | 7~.10.2023 K- A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Pradeep Singh, Advocate

...... for information and necessary action. .

=T
ﬁ::gistrar (Administration)

a7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2:39% fé )GY)IRGILP  Dated: [7-40.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Javeed
D/O Javeed Ahmad Rather
R/O Delina Ratherpora, Tehsil & District Baramulla

vide notification No./v'vﬁz%i#@g,dated 28—92.222:2 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order v - %

— -
Registrar (Administration)

No: (_1 ZQ C [.__*SA [_RG/LP Dated: ’_,2;..10.2023 Q«—' /Q/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rabiya Javeed, Advocate

...... for information and necessary action.

Ty

\\ v
ﬁ::'gistrar\(fd‘rﬁg;ration)
A

- A7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2, /RG/LP Dated:/ 210.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Kumar
S/0O Pishori Lal
R/O Badyal Qazian, Tehsil Suchetgarh, District Jammu

vide notification No.[WBZ%zz[@'dated 2R-01-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

)

By Order \\/ Vs
o

Registrar (Administration)

No:UTUS& €S RGLP Dated: | ) .10.2023 e g7

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rohit Kumar, Advocate

...... for information and necessary action.

~M;’_q
‘ Ll L Ll L e
Registrar ministration)

Ay

oh ON-=

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:DREo a@b}ﬁRG/LP Dated:/--10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Mohd Irfan Bhat
S/O Khizer Mohd Bhat
R/O Takiya Batapor Tehsil Kunzer, District Baramulla

vide notification No.éa@[gl%ﬂé dated 2%-05‘—%22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order —

\

o
Registrar (Administration)

No:(i'_'Zé[éé—-ZQ RG/LP Dated: | ].10.2023 B e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr Mohd Irfan Bhat, Advocate
...... for information and necessary action.

N

\/-/‘
f) i [ 3 . *
Registrar ministration)

-~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: >R YoX\ /RG/LP Dated:] }-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yaseen Bhat
S/O Gulam Nabi Bhat
R/O Bunpora, Khahipora Rajwar, Tehsil Zachaldara, District Kupwara

vide notification No.élS/'}o 12{/&6’7_ dated +#-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order K/ u.,l/,

”~2 7

Registrar (Administration)

No:UTU S, RGP Dated:| 7-.10.2023 @/" A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammad Yaseen Bhat, Advocate

...... for information and necessary action. ,

T —

o

/’ .
Registrar (Administration)

ard
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NO:B%l-“’J\})"BRG/LP Dated: [ 7210.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Siddiga Banoo
D/O Ali Asgar
R/O Zgang Pashkum Kargil, Tehsil & District Kargil

vide notification No.éfl! Zfl_mg,l/?éz dated 30-05'—2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID. ‘

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/ u:’\'/"
- L}

Registrar (Administration)

No: Q T4 &3 AORG/LP Dated: | 7.10.2023 ﬁj{ By

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kargil.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Siddiqga Banoo, Advocate
...... for information and necessary action.

‘e
Regis inistration)

t@( m/?

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2282 ADSIRGILP Dated:/F10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sobia Kosser

D/O Jung Baz

R/O Dhandkote, Tehsil Darhal District Rajouri

vide notification No.éBZ,[%Qz/RCn dated 32-05-2%22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order v S —
.

Registrar (Administration)

No: (j Zgﬂ 3—-5-}0 RG/LP Dated: | 2.10.2023 @ Y.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sobia Kosser, Advocate
...... for information and necessary action.

o

—
Registrar (Administration)

A&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22 &l c_«éEL/RG/LP Dated:] 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shazad Ali Mirza
S/0 Mirza Zulfkar Ali
R/O W.No.6, Jawahar Nagar, Thodi, Tehsil & District Rajouri

vide notification No& ZSZ%ZZZ@Q dated 3¢-05-2v22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
o
e

Registrar (Administration)

No:l{7150( .o RGP Dated: | 7.10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shazad Ali Mirza, Advocate
...... for information and necessary action.

o

N\

\/../“

/T_—

l{zgistr@(/Administration)

/@P‘
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: D2 &S o{ JYYRG/LP Dated:/ 40.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suksham Singh
S/0 Vir Singh
R/O W.No.1 Near Sahib Bandgi Ashram, Teshil Bishnah, District Jammu
vide notification No.676 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

.

By Order \\/

U
Registrar (Administration)

No:47807—12 RGP Datea: | 4.10.2023 /@’(/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Couri Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and aliso keeping record of the same.

7. Mr. Suksham Singh, Advocate
...... for information and necessary action. .

—

~) . . .
Registra dministration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:gﬁﬁé vzg» )J3/RG/LP Dated:/#:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunali Sharma

D/O Om Prakash Sharma

R/O VPO Allah, Tehsil Arnia, District Jammu

vide notification No.é}g[%’)%mg dated So-¢§.2022  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .
- c e
Registrar ministration)

No: [125 /3 - 20 -RG/LP Dated: / 7.10.2023 s A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Sunali Sharma, Advocate
...... for information and necessary action.

,j . k/ sl;:\:”.—-'
Registrar (Administration)

e gy

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /387 "ZJ&H/RG/LP Dated: [ £10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azmatullah
S/O Pervaiz Ahmed Parihar
R/O Village Kumate, Tehsil Rajgarh, District Ramban

vide notification No.QoLZ@zg |R(3 dated 22-03-2p2> for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
ought before the date of expiry uniless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
S

ﬂ : * [ 3

Registrar (Administration)

No: L/ 72521 - 18- RG/LP Dated: !}..10.2023 &/ A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Azmatullah, Advocate

...... for information and necessary action.

\
~
~ -

ﬁ%éistrar (Administration)
Kl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2388 7J2023/RGILP Dated:17.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Zuifqar
S/O Mohd Azam
R/O Kalaban Thallan, Tehsil Mendhar, District Poonch

vide notification No.éaﬂzgd&é dated 27 -0S-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ~

Registrar (Administration)

No: QZ,QZQ—,& 5 RG/LP Dated: /7.10.2023 — A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Zulfgar, Advocate
for information and necessary action.

o

A}

o

~ T
Registrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2389 ”ZXO)ﬁ/RG/LP Dated:! #:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Adil Rashid
S/O Abdul Rashid Mir
R/O Waterhail Danbgar Mohalla, Tehsil Khansahib, District Budgam

vide notification No.éli[%zz[[?_éz dated 27-05-20232 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

)

P

Registrar (Administration)

No: /3537- U Y RG/LP Dated:/#-10.2023 o
Copy forwarded to the: -

Principal District and Sessions Judge Budgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mir Adil Rashid, Advocate

...... for information and necessary action.

ah Wb~

o

[N

w—""

—

Py
Registrar (Administration)

Bu g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2390 ?%/2023/RGILP Dated:!#10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haider Rasool
S/O Gulam Rasool Wani
R/O Banpora Ladhoo, Tehsil Pampore, District Pulwama

vide notification No.QQéZ’)oggmé dated22-02.2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order J,/

- -
Registrar (Administration)

No: Y75 YS-S2-RG/ILP Dated: ] 7:10.2023 Ry 7>
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Haider Rasool, Advocate
...... for information and necessary action.

~ * \//,/1-"
Registraé%Administration)

(LS A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 239/ 72023/RGILP Dated:/7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeet Angural
S/O Janam Raj Angurala
R/O H.No.158, Chand Nagar, Below Gummat, Tehsil & District Jammu

vide notification NO-lZSle,HZéz dated 3¢-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

A}

By Order S

-

~
Registrar (Administration)

No: L/?S;f 2 — 60 RG/LP Dated: ! #.10.2023 y Vs
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sumeet Angural, Advocate

...... for information and necessary action.

-

P

gp—

- L4

)
Registr% (Administration)

Y /ﬁ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2392 9/223 RGILP Dated: {710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Touqir Mustfa
S/O Ghlam Mustfa
R/O Main Market Batote, Tehsil Batote, District Ramban

vide notification No:2)9)2¢22/R¢ dated 30-¢5- 2032 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order K/ o
- A

Registrar (Administration)

No: Y758/ - £8-rewp Dated: ) 7-.10.2023 e V-l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Touqir Mustfa, Advocate
...... for information and necessary action.

ol T
Registrar ministration)

. g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2393 ”gldalélRG/LP Dated:/#:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zoya Choudhary
D/O Mohd Igbal
R/O Kalai, Mohalla Thal, Tehsil Haveli, District Poonch

vide notification No.ES%Z?,ol%HZQ dated So-gf-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

ought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
I'i-e‘gistraéL dministration)

No: Q/?S 69- 74 RG/LP Dated: | -10.2023 Lr

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Zoya Choudhary, Advocate

...... for information and necessary action.

o

\

u"/,_m

.

ﬁ,
Registrar (Administration)

Lz
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: 234 ’zZOlQIRG/LP Dated:/4.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jahangir Ahmad Bhat
S/O Mohd Amin Bhat
R/O Sonthipora Tehsil Kralpora, District Kupwara

vide notification No.SQ;_'[ZzzZ@Q dated 27-05-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

Registrar (Administration)

No: U 7SR8S-92 RG/LP Dated: / .10.2023 A Ve 2

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Jahangir Ahmad Bhat, Advocate
...... for information and necessary action. .

v
n)

l%'gistr;r\(mﬁ;atio )
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22 Q L 4RGP Dated: | $10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kannav Verma
S/0O Rakesh Kumar
R/O W.No 6, H.No 51, Tehsil Vijaypur, District Samba

vide notification No.zaggﬁv?.z[gg dated J/-/I-2022 _ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order J_/
ﬁzgistrar Administration)

No: Y7606 -0 _ RG/ILP Dated: (%.10.2023 ke ALr—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Kannav Verma, Advocate

...... for information and necessary action.

o

——

ﬁggistrar( dministration)

<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoDRT 4DHYRGILP Dated: |$10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ankita Katoch
D/O Santosh Singh
R/O W.No.05, H.No.36 Chenani, Tehsil Chenani, District Udhampur

vide notification No.4o 3’@22[[2Q dated 22 -02.2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

a

By Order \\/ A~
. :

Registrar (Administration)

@M
No: é Zél 2-20 RG/LP Dated: J_g: 10.2023 /%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ankita Katoch, Advocate
...... for information and necessary action.

v
—- .
Registrar (Administration)

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 2O % MRG/LP Dated:|&10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Roshani

D/O Sewa Ram

R/O H.No.207-C, Ram Vihar, Old Janipur opposite Power House, Tehisl &
District Jammu

vide notification No.ﬂf@[lo;ym dated 2B-01-202> for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order w”/’
laéistrar dministration)
NoM16D1 =251 RGP Dated: 1¢.10.2023 >
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Roshani, Advocate

for information and necessary action.

a/‘;;/"
ﬁ;gistrar ministration)

Vet
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 222G )R /RGILP  Datedi{X-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Mahajan
D/O Rajesh Mahajan
R/O H.No 8, Extension-B Shastri Nagar, Tehsil & District Jammu

vide notification No.[os212°221[2@ dated 28-02-2022_  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A

By Order \/ —

-
Registrar (Administration)

No:Y162% XS RGILP Dated: |& .10.2023 e AF

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Tania Mahajan, Advocate
for information and necessary action. .

\_/_/_/\/w
n - . L . )
Registrar ministration)

= A




88

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Moo <\)Ys,R /RG/LP Dated: |%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Santosh Kumar Yadav

S/O Shyama Charan

R/O H.No.04 Chorbana Tehsil Meja District Prayagraj (U.P)
A/P 54-A West Railway Colony Jammu

vide notification No. 688/2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

.

By Order -

7 /
Registraé;(Administrat'g?)
No:Y 746U RenP Dated: /f10.2023 A2z

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same. )
7. Mr. Santosh Kumar Yadav, Advocate
...... for information and necessary action. R

e

~) *
Registrar Adminij%ati/&‘g)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2Me\ A DNIRG/LP Dated: (£10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deepak Thakur
S/O Shamlal Thakur
R/O Village Tagood Teshil Mughal Maidan, District Kishtwar

vide notification No..S;;LlI}}ozz,Z/?[}; dated 22--0§-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

A}

By Order —
- . . .
Registrar (Administration)
No:441644-S) RGLP Dated: J5:10.2023 s =
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Deepak Thakur, Advocate

...... for information and necessary action.

~ =
g .
Registr&g ministration)

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2394 oj,zﬁg/RG/LP Dated: /17-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anindaya Gupta

S/O Kuldeep Gupta

R/O H.No.134, Mast Garh, Mohalla Upper Mast Garh Tehsil & District
Jammu

vide notification No.£” 3&22&4@@ dated 22 -0S- 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
—

~ . .
Registrar (Administration)

No: {75 72- Q4. RGILP Dated: /F7..10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Anindaya Gupta, Advocate

...... for information and necessary action. .

\\_/"%

—
Registrar (Administration)

B

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k

NOTIFICATION

No:2M o> “{‘}O)ZRG/LP Dated: [ §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aryaman Khajuria
S/O Sukesh Chander Khajuria
R/O H.No.190, Kalyani Niwas, Gali Gujjran, Opposite Super Bazar, Tehsil &

District Jammu

vide notification No.ﬂaﬂﬂ;j R(» dated 22--03-20322 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

a

By Order \\/ o
.

Registrar (Administration)

No:4 769y - 76 RGP Dated: 1£-10.2023 Ay /¢;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aryaman Khajuria, Advocate

...... for information and necessary action. \

/ \/v‘
. ———

ﬁggistrar dministratifm)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Moly 4N YRGILP Dated:|510.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Hameed Malik
S/O Abdul Khaliq Malik
R/O Hundi, Nowshera, Teshil Boniyar, District Baramulla

vide notification No.Qoé‘[Eng& dated 22 -03-2022  for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/ {3‘/

ﬁ:)gistrar (Administration)

No:416%Y-C1|l RGILP Dated: | .10.2023 fa~ 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Abdul Hameed Malik, Advocate
for information and necessary action. N

vl
R’ggistrar (Administration)

Ve

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No24eT <A SR /RGP Dated: §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Faiza Rashid
D/O Abdul Rashid Ashaie
R/O Aali Kadal, Batyar, Tehsil & District Srinagar

vide notification No.ﬂzzlzgzz [2@ dated 2:&@;—2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/-/;//

/7 .
Registrar (Administration)

No:4GG> 77> RG/LP Dated: | %:10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Faiza Rashid, Advocate
...... for information and necessary action.

—

Registrar (Administration)

LA >

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENPOLLMENT

NOTIFICATION

No: 24ob ANSYRGILP Dated: ($.40.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hashmat Un Nabi

D/O Ghulam Nabi Ganai

R/O New Colony, Garoora, Tehsil & District Bandipora

vide notification No.‘?‘ﬂ/%zz,/fzé; dated 2 2-07-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ o
/)

Registrar (Administration)

No: 9779/@-06 RG/LP Dated: |$:10.2023 b s~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Hashmat Un Nabi, Advocate
for information and necessary action.

o

\f/‘/r‘
lizgistrar (Administration)

/&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2YoT ADSHI/RG/LP Dated: (§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Pir

S/O Ghulam Jeelani Pir

R/O Behnipora (Rattanpora), Tehsil Zachaldara, District Kupwara

vide notification No.ﬂi;lz&zﬂ@@ dated27-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order >
d o —

R
Registrar (Administration)

No:4797— 1D RGLP Dated:|$.10.2023 A g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Irfan Ahmad Pir, Advocate
for information and necessary action.

o
/) 3 \/ .,-/
Registrar (Administration)

.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Mo% “é&o;?_JRG/LP Dated: ( §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Komal Thakyal
D/O Subash Thakyal
R/O H.No 315, Krishan Nagar Jammu, Tehsil & District Jammu

vide notification No.942/202; 7[ R4, dated 2202 -2022  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her i

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
. - —
l{ejgistrar Administration)
No:(4771R-2« RGLP Dated: |$:10.2023 S
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, PresidentJ&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. |
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Komal Thakyal, Advocate
...... for information and necessary action.

o

-

n/’_ﬂ:'

f‘) .
Registrar (Administration)

& e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*k % %

NOTIFICATION

No 2409 shsor/RG/LP Dated:1810.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aiman Jan
D/O Farooq Ahmad Mir
R/O Batagund Tral, Naibasti Tehsil Tral District Pulwama

vide notification No. s’gglggzg “Z[Ddated 2 2 _0S_ 20723 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
f\ . \I-A/.—-'I
Registrar (Administration)
No: Y+#3» -29  RG/LP Dated: 15.10.2023 b =
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Aiman Jan, Advocate
...... for information and necessary action.

LY

o~

e c—

ﬁ'. . . . 7
Registrar (Administration)

2




98

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Ylo <h> e Rap Dated:| §:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syima Hassan
D/O GH. Hassan Ganaie
R/O Chankhan, Tehsil Sopore, District Baramulla

vide notification No./03 7—/ ?/02?7//257dated 2D-07-20272 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
. Sl
l@gistrar (Administration)
No: Y273%-36 _ RG/LP Dated: /9.10.2023 A
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Syima Hassan, Advocate

...... for information and necessary action.

\\/N,f,_
ram I

Registrar (Administration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2Y (| abdeyYRGILP Dated: [§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ummer Akber Khan
S/O Mohammad Akbar Khan
R/O Palhallan Tantary Pora, Pattan, Tehsil Pattan, District Baramulla

vide notification No.[oéBZkZ;Zgé_v dated 20-02-2222  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
~)

Registrar (Administration)

No: Y4#43%- Y4 RG/LP Dated:___.10.2023 ~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ummer Akber Khan, Advocate

...... for information and necessary action.

o

— - \./ \,(\/'
RegistrWAdministration)

//9'/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Y(2 sk S RGILP Dated:| $10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zoya Ashraf
D/O Mohd Ashraf
R/O H.No 789, Mohalla Ustad near Jambo Lochan, Tehsil & District Jammu

vide notification No.g@}}QZjﬁzzM&z dated 28-02-2022_ for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order |

‘ﬂ-‘,.,—'
Registrar (Administration)
No: U72Z24S- &> RG/LP Dated: /8 .10.2023 — A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Zoya Ashraf, Advocate
...... for information and necessary action.

\__— "

ﬁggistra Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2412 af SNed IRGILP  Dated:/$§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Majid Khan
S/O Mohd Amin Khan
R/O Topa Thera, Tehsil Mankote, District Poonch

vide notification No.4949 Z@ 2;} R6y dated 22-02 -205 5 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order A

an I
Registrar ministration)
No: U%7£€ 6> RG/LP Dated: /3.10.2023 - ‘Q/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Mohd Majid Khan, Advocate
...... for information and necessary action.

7
B . — .
Registrar ministration)
B e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2((% 4>SYURGILP Dated:/£10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Divya Kumari
D/O Kishore Kumar
R/O Khanpur Bhawan, Tehsil & District Jammu

vide notification No9 24’/20 ‘22.]IZQ dated 22-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order P
) ’

Registrar (Administration)
No: Yy4=4-b4Y. 3! RG/LP Dated: )8 .10.2023 - &
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Divya Kumari, Advocate

...... for information and necessary action.
\/ Wk
@istr

ar (Administration)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
| OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:DY /S A SIRGILP Dated: 18102023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rakhshan Sajad
D/O Sajad Hussain Kawa
R/O Sehyar Aali Kadal, Jamalatta, Tehsil & District Srinagar

vide notification No.)o),/ 202 2/ R dated ULB-02-20772 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order V Qf/
— -

Registrar (Administration)

No: Yz #2»-F RG/LP Dated: /% .10.2023 /@
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Rakhshan Sajad, Advocate

...... for information and necessary action. )
' \_///A 0\}—'
‘e ‘

Registr éf(/Admmlstratlon)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:2U/f 4 Se2/RGILP Dated:(£:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rajni Devi
D/O Madan Lal
R/O Trindi Zanoura, Tehsil Ramgarh, District Samba

vide notification No.|o]3/2022 dated 2P -03-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ 7

o

Registrar (Administration)
No: Y21 4¥o-BFRG/LP Dated: /8 .10.2023 au A2
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Rajni Devi, Advocate
...... for information and necessary action. R

v

-
Registrar ministration)

& A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:211& o S)YRGILP Dated:[%-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Richa Bharti
D/O Tarsem Lal
R/O Bhour Pind, W.No.1, Tehsil South Jammu, District, Jammu

vide notification No.IOI%Z%22[ZZL;dated 28-p1-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
~
,7 ‘. L (3 [ )
ReglstMratlon)

No:47748-%0S RG/LP Dated: %.10.2023 B s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Richa Bharti, Advocate
...... for information and necessary action. .
N
/

‘ 1
@gistrar (Administration)

el S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Y(q oS =QURG/LP Dated:§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Samarat Singh Parihar
S/O Kulbir Singh Parihar
R/O Karol Kanthi, Tehsil & District Ramban

vide notification No.LaIQ/ 7«022,//?57 dated 28-07 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

[N

By Order Vet

ﬁ;gistrar (Administration)

No: é Z&Qé— [l RG/LP Dated: lg .10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Samarat Singh Parihar, Advocate

...... for information and necessary action.

. =
Registrar (Administration)

Bk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:24/7 o, 3092 IRGILP Dated: [§:10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Surinder Singh
S/O Sher Singh
R/O Hadat Simni, W.No2, Tehsil Mahanpur, District Kathua

vide notification No.[DSvZZa 2%Z@bﬂated 2p-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
‘ \K/ /’—
l{e},gistraés Iministration)

No: Y34 7439- 95 RG/LP Dated: /8 .10.2023 & /4/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Surinder Singh, Advocate
...... for information and necessary action.

\ﬁﬁﬁ// weul
Reglstr%g inistration)

Sz

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoDU Do ASAURGILP Dated:[$10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Malika Rashid Wani

D/O Abdul Rashid Wani

R/O Chanapora A-59, Khan Colony, Natipora, Tehsil Chanapora, Natipora,
District Srinagar

vide notification No.ﬂ&[[f@ 221/257 dated 2#-03-2¢22 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ":‘;”"

- .
Registrar, (Administration)

No:L_(z &N % RGP Dated: 1&-10.2023 Vs>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Malika Rashid Wani, Advocate
...... for information and necessary action. .
i g
ﬁ '. Ll ° L]
Registray, (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No>(8/ 4 3e\? IRGILP Dated: /£10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Arif Wani
S/O Gh. Hassan Wani
R/O Khushalpora Chinad Baramulla, Tehsii & District Baramulla

vide notification No.QbE_‘:22ﬂzzZ£ﬁ7dated 27-2l.2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

—
. /("
(_7 - - - L3
Registrar (Administration)

No:47%19 2.6 RGP Dated: | §10.2023 Sy

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

-and also keeping record of the same.
7. Mr. Mohammad Arif Wani, Advocate
...... for information and necessary action.

S

="
—
Registrar (Administration)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No# 3 #A>oR/RGILP Dated:/$10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahip Rajput

S/O Padam Singh

R/O H.No 303, Lane No 5 Anand Vihar Bohri Talab Tillo, Tehsil & District
Jammu

vide nofification No.§#0)2922  dated22-03-2p22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

B LY
y Order \\-/ —
fﬁ . [ 4

Registraé (Administration)

Nol{7853-2Y RGP Dated: |Z-10.2023 Ao

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mahip Rajput, Advocate

for information and necessary action.

Registr%‘( ministration)

47
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2 MY akde)2 /RGILP Dated:| §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Samsyal
D/O Tarsem Lal
R/O W.No 7 Hiranagar, Tehsil Hiranagar, District Kathua

vide notification No.ﬁﬂ[?«oa«ygg dated 23-22.2025 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order v \/‘-/'
- )
Registrar é dministration)

Nol478&Y2 SO RGLP Dated: /§.10.2023 Ay

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Mehak Samsyal, Advocate
...... for information and necessary action. \

o b

=
n ’ 3 [ L]
Registrar (Administration)

L ,@,/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2% ggw}Z/RG/LP Dated: | 540.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Salotra

D/O Rajesh Kumar Salotra

R/O H.No 16, Moh. Gundu Chowni, Eid Gah Road Jammu, Tehsil & District
Jammu

vide notification No444 /)20 dated 28-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\J

By Order \// —
m | /

Registrar (Administration)

no:Y 7835 -Y) rRe1LP Dated: 1&-10.2023 L A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Priyanka Salotra, Advocate

...... for information and necessary action.
b 2\
| Re ; \a/ ~/_‘/ﬂ
Registrar (Administration)

L

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION

OF PROVISIONAL ENROLLMENT i

NOTIFICATION

No2MLS A Se/RGILP Dated: | §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mumtaza Akhter
D/O Ab. Rashid wani
R/O Sanzipora Kutlari, Wani Mohalla, Tehsil Langate, District Kupwara

vide notification No.424 |2022 R, dated 23-62-2022  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order V
ﬂgéistrar mistration;)
No:Q 755/ -S7 RG/LP Dated: [&; 10.2023 /ﬁ/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Mumtaza Akhter, Advocate
...... for information and necessary action.

7 . . Tt
Registrar istration)




114

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2Y> 6 ®h D) YRG/LP Dated:{ §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tawkeera Rashid

D/O Abdul Rashid Gattoo

R/O Locktipora Arwani, Tehsil Bijbehara, District Anantnag

vide notification No.ZIéZM;%JR@ dated 39-0§-2022  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N
' T
Registrar (Administration)

Nol{784%-S© RGILP Dated: | %-10.2023 G2 S
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Tawkeera Rashid, Advocate
...... for information and necessary action.

~
-’ —
Registrar imistration)

s Va7

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2437 ADRGILP Dated]$-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Shafi Bhat

S/O Mohammad Shafi Bhat

R/O Tehsil Tulmulla, District Ganderbal

vide notification No.93) l?«azgl@éz dated ¢#-0%2 ~2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

ught before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \\’/ ./-:*/
<) '

Registra;'q%lministration)
No:U 78S | —S7 RG/LP Dated: |%.10.2023 i

Copy forwarded to the: -

1.
2.
3.

ok

o

Principal District and Sessions Judge, Ganderbal.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Ganderbal.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Danish Shafi Bhat, Advocate

...... for information and necessary action.

N

_/"’/

)’ ’
Registrar (Administration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2YD Al DSYRGILP  Dated:f §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basit Ali Zargar
S/O Ali Mohammad Zargar
R/O Near New Bus Stand Kulgam Tehsil & District Kulgam

vide notification No.{@[;&zzmﬁ dated 22 -05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order o
—
Registrar (Administration)

No:(ﬂg:zg . % RGILP Dated:|£.10.2023 -3 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Basit Ali Zargar, Advocate
...... for information and necessary action.

\
\ “x
h ’ . .
Registr%( (Administration)
SPALY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 42 U NIRGILP Dated: §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arshi Gupta
D/O Ajay Gupta
R/O H.No384, Shakti Nagar,Tehsil & District Jammu

vide notification No.53) [@‘LZZR@ dated 23-6¢. 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

A

Registrar (Administration)

No: ‘j] ggp&@ RG/LP Dated: }%’1. 0.2023 iy S

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Arshi Gupta, Advocate

for information and necessary action. \

...... N

Re;gistrar (Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2o s SeyRGILP Dated:| £10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aasif Mohi Ud Din Rather
S/O Ghulam Mohi Ud Din Rather
R/O Village Sadipora, Tehsil & District Baramulla

vide notification No.SQQZ'}oz;}[@vz dated’l?2-0$-2¢22  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

A

By Order \ —
| \/

— -
Registrar (Administration)

no4 1557 (1' RG/LP Dated: | %10.2023 8 AY

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramullia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Aasif Mohi Ud Din Rather, Advocate
...... for information and necessary action. .

T
-
Registngr&(Administration)

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Y 3] 44 03 /RG/ILP Dated:| §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ab Hamid
S/O Gh. Nabi Dar
R/O Kanispora, Gousia Colony, Tehsil & District Baramulla

vide notification No.QgQ[%‘l#@é, dated 22 -03-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order \\/ =
g
Registrar (Administration)

No:(z 7%$95-92) RGILP Dated: /@.10.2023 A ey

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Barmaulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ab Hamid, Advocate
...... for information and necessary action. .

o

N
- ~
Registrar ministration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2Y4o2 <hdIYRGILP Dated:|5-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabaab Aalam Paray
S/O Zahoor Ahmad Paray
R/O Chinar Colony Umarabad Zainkote, Tehsil Shalteng, Distrtict Srinagar

vide notification No.Io;zozzg:;z!gMated 2B-0F-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be i

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ J?_'

f’ .
Registrar (Administration)

No:é 7679—K RG/LP Dated: |§:10.2023 F s 24

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Shabaab Aalam Paray, Advocate
...... for information and necessary action. \

s

g
‘ol T . .
Regnstn%f&ﬁatlon)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22> sk S JRGILP Dated:{%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Deepika Sharma

D/O Sarwanand

R/O Sarote, Tehsil Bhalwal, District Jammu

vide notification No. .S ?3'/20»/2‘7/ Lgated 2)-08 -2022for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order -

o ‘
Registrar (Administration)
No:{T90%—6] RGILP Dated: |5 70.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
...... for information and necessary action.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
and also keeping record of the same.
)
\\/7 \{-‘/"7

the official website.
7. Ms. Deepika Sharma, Advocate
Wrar (Admlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

NoDH 22 sk DyARG/LP Dated:\&10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ankit Kochhar

S/O Bharat Bhushan Kochhar

R/O H.No.338 Jawahar Nagar, Narwal, Satwari Jammu Cantt., Tehsil Jammu
South, District Jammu

vide notification No. S Y/ ,/u»IZCv/ &é{ed 22-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ——

-
Regig}t}r;; (Administration)

No:4T 905 —|S RGP Dated:[§ 102023 AP

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ankit Kochhar, Advocate
...... for information and necessary action.

~ v
Reg(}stry ministration)
">
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No X4 g)(é):;}gRG/LP Dated: | %10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shakoor Ahmed

S/O Manier Hussain

R/O Sakhi Maidan (Hut), Tehsil Mendhar, District Poonch

vide notification No. /28 & 232/ E“)éﬁéd 2L-0)-202) for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ —
—_

—
Registrar (Administration)

vo: Y7916 DX RGP Dated: [§-10.2023 /@*/’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shakoor Ahmed, Advocate

...... for information and necessary action.

)

~—

€

ﬂ .
Reﬁi:f/r/ar dministration)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2U2G A) > 4RGILP Dated: 10,2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Majid

D/O Ab Majid Dar

R/O Ogmuna, War Mohalla, Kunzer, Tehsil Karahuma, District Baramulla
vide notification No. (>0 ‘iz 203 fYy éééd 2¢-> -2 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\_://‘ *"’%

-
Registrar (Administration)

no:U'7 93U_20 RGP Dated: [$-10.2023 Vo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sabreena Majid, Advocate
...... for information and necessary action.

. J’/"-
lﬁg@:/ar Administration)

Passs

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2426 3IRGILP Dated: /10,2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shruti Verma

D/O Joginder Verma

R/O Plot No. 49, Phase-2, Housing Colony, Tehsil & District Udhampur

vide notification No.%/ ZZ%»/K‘//Ltfated 2y-03-2032 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ ;,/,.
- .

Registrar (Administration)

No:UT 92 —3% RGILP Dated:|$~10.2023 2>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Shruti Verma, Advocate
...... for information and necessary action.

o

19

«,/-,
Re s&( dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2UY2F 438N IRGILP Dated:]§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Manhas
D/O Bishan Singh
R/O Majheen, Near Security Headquarter, Sidhra Jammu

vide notification No._ /0> §223/e4/ thed 2y-2-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

]

By Order -
y —

m '. i3 ] L]
Registrar (Administration)

No: 47939-Y{ RGP Dated: |g .10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Priyanka Manhas, Advocate

...... for information and necessary action. \

\f’
\\//(—

- . .
Reﬁi;trar (Administration)

A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2( 29 4 RGP Dated:[§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumiya Jan

D/O Mohd Yousuf Malik

R/O Yarepora, Kissan Mohalla, Tehsil Yarepora, District Kulgam

vide notification No. éq}/ >0 :«L/KC?éaLtgd 20 -08-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \¥/ J-’\//
PR

Registrar (Administration)

No: Y1976~8Y4 RGP Dated: 15 .10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sumiya Jan, Advocate
...... for information and necessary action. N

\__—

l{%;s;rar (Administration)
% -

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION _
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2L Lo 4RGP Dated: /$10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajjad Ahmed

S/0O Raiz Ahmed

R/O Village Samote, Tehsil Surankote, District Poonch

vide notification No. 698 /u»/@ﬂ[ ‘ogted 20-05-2022for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \a/ V_;/

r‘) -
Registrar (Administration)

No: Y798C-93 RGP Dated: |8 .10.2023 V7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sajjad Ahmed, Advocate
...... for information and necessary action.

e
/> ) [ . [] L]
Re%st/rar dministration)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No: Y03 /RG/LP Dated: £10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Simran Qayoom
D/O Abdul Qayoom Kathjoo
R/O Naidyar Rainawari, Tehsil Khanyar, District Srinagar

vide notification N0.7°)’j 2032/84/ Wated 20-05-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order e
Yo —
Regiitf/ar Administration)

No:(z;ggo) - $ RGP Dated: [£-10.2023 Vo~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Simran Qayoom, Advocate

...... for information and necessary action.

o

vz
iy .
Registrar (Administration)

ad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ! /RG/LP Dated:| &:10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Randhir Singh

S/O Balwant Singh

R/O Joffer W.No.5 Tehsil Ramnagar, District Udhampur

vide notification No. é?l[%»/ﬁ‘vjbgated 30 -25—2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

A}

By Order v
Re; 'strMmion)

No:({@r b5 [ _RGLP Dated: _1&.10.2025%/ cd

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Randhir Singh, Advocate
...... for information and necessary action.

v \/f:.(-
ﬂ . L -
egistrar (Administration)
Y A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 24U S)93/RGILP Dated: £40.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena

D/O Ghulam Mohd Qazi

R/O Dooligam, Tehsil Banihal, District Ramban

vide notification No.@ 0 g 2002(04 )o%ed 22 -2 -2 2for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ J;/

ﬁé’gg?{r/u (Administration)
no: U 61y - | & RGP Dated: | §-10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Heena , Advocate
...... for information and necessary action.

o
—-
Re%)i;;?r (Administration)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 24U ggiog/RG/LP Dated: | £10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farhat Mustafa

D/O Gh. Mustafa Mir

R/O Gantamulla Bala (Mir Mohalla), Tehsil Narwah, District Baramulla

vide notification No.09 % 2020{P) (hted 23 -02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

),

No: anl q D 6 RGP Dated: 1_%.10.2023

Copy forwarded to the: -

ez

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Farhat Mustafa, Advocate
...... for information and necessary action.

. v
ﬂ%ﬂ;aﬁﬁﬁﬁ;traﬁon)
S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2MUS /RGP Dated:\&10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Devinder Singh

S/O Sukhvinder Singh

R/O Rakh Kangwala, P.O. Pangdour, Tehsil & District Samba

vide notification No../2 OZ %l’ﬂ'ﬂfﬂféﬁed 23-2 -2522 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order w&’”

t

ﬂgiw Administration)
No:Y@oS7—3 RGILP  Dated: [§.10.2023 Ve

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Samba.
5

o

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
...... for information and necessary action.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
and also keeping record of the same.
\ura// ration)

the official website.
7. Mr. Devinder Singh, Advocate
0 . —
Regqi;r/ar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2MY { ol 3IRGILP Dated:| §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Bhadwal

S/0 Vijay Kumar

R/O Ward No. 15, Patel Nagar, Tehsil & District Kathua

vide notification No.lY 9¢>0>"/2“7/ %ted 23 ~02-2032 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
—- At
Registrar (Administration)

No:4&pS|-56 RGP Dated: (&-10.2023 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Danish Bhadwal, Advocate
...... for information and necessary action.

-

7" o
Registrar ministration)

e




135

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 2y g{Eng/RG/LP Dated:| §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Uzair Nazir

S/O Nazir Ahmad Zargar

R/O Eidgah, Firdous Colony, Tehsil Eidgah, District Srinagar

vide notification No.//6 %20»/267/&5@% 25.-0) 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ J‘,/,
P 3 \

Regigtrar (Administration)

No:(_»j &Qg}_éq RG/LP Dated: _(&10.2023 ey

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Uzair Nazir, Advocate
...... for information and necessary action.

A~
= "
Reﬁ‘ibs;'ar (Administration)

Ly~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT |

NOTIFICATION

No24UQ ol )\ HIRGILP Dated: &10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Munish Kumar

S/0O Rattan Chand

R/O H.No.749 Lane No.12, (A) Near Education Board Rehari, Tehsil &
District Jammu

vide notification No.6!Y /M&IQQI(/ dated 22)-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
\ﬁ//\ it
7o - 2
Regiw dministration)

No: Q gaé §£="1). RG/LP Dated: | £10.2023 /&/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Munish Kumar, Advocate
...... for information and necessary action.

e~
m .. L . L “
e%?mr ministration)

Ay

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No%ﬂ%@gm/u: Dated:| &-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nowbahar Khan
D/O Masood Ahmad Khan
R/O Baghat Barzulla, Khan Mohalla, Tehsil Chanapora, District Srinagar

vide notification No.('f?fﬁf %ll/ﬁ&)/é’aéd 23 -02-2022%for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order \\/ L

/7 -
Regiw (Administration)
No: Y2672 %0 RGLP Dated:\ X 710.2023 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Nowbahar Khan, Advocate
...... for information and necessary action.

V\"/
—
Regist}/rar (Administration)

Ay
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2H.Co C"{\}_DBBG/LP Dated| %10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Choudhary

S/O Parshotam Lal

R/O P.O Arnia, H.No. 15, W. No. 12, Tehsil Arnia, District Jammu

vide notification No./o3Y 91%21/ E‘&’étgd 28- 83 - 2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order \/ e

J

l{ég'i rar (Administration)

No: UBoRI-]C Re/LP Dated:|&10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vikrant Choudhary, Advocate

...... for information and necessary action.

o

l@gistrar ministration)

v %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 5/ loyyRaILP Dated: (%-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Suhail Yasin
S/O Mohd Yasin Mir
R/O Lastan 81 (1), Tehsil Pantha Chowk, District Srinagar

vide notification No. 407:/ 2022 P&/ ﬁéted 2]-08-2022for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N ~4~/

- |
l{en,g' trar (Administration)
o4 QO%‘?—-qL! RG/LP Dated: [§710.2023 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Mir Suhail Yasin, Advocate
...... for information and necessary action. .

e T—

Re} istrar (Administration)‘
%7/ A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No24$D af Y )IRGILP Dated:)§-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mursaleen Gul

D/O Ghulam Rasool Shah

R/O Namlabal, Rajab Shah Colony, Tulbagh, Tehsil Pampore, District
Pulwama

vide notification No.(f) °j 202} Zq%d 23-0)-202 2 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order \\/ o~

Registrar (Administratidn)
No: U %09 S—/o3 RG/LP Dated: @o.zozsﬁl// Ay

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Mursaleen Gul, Advocate

...... for information and necessary action.

™

e

~
ReWr (Administration)
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2453 o JYRGILP Dated:(§-10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehreen Akhtar
D/O Mohd Ashtaq
R/O Gangera A/P Dallah, Housing Colony, District Udhampur

vide notification No.S/ 'jlo”iﬂ‘f/&ged 23-02-202% for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order N

- W
Regiw ministration)

no:Y%10ly— /v ReLP Dated: 1§-10.2023 A7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Mehreen Akhtar, Advocate
...... for information and necessary action. N

—
Registrar (Administration)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2YSY 4k Pe}3/RGILP  Dated: [ §40.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Misbah Haqani

D/O Mir Mehraj-Ud-Din

R/O Nowpora, Naz Colony Sector-A, Tehsil & District Bandipora

vide notification No.52 glo»/@/‘réted 24— 02 -2022-for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .

-/"//.
ﬂ(
Re

gl:)slt/r/?r dministration)
No:UY&ll/—17] RGLP Dated: [&10.2023 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association Bandipora.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Misbah Haqgani, Advocate
for information and necessary action. .

Reg_i§:;z}r (Administration)

.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No{$S ﬂéaoxyRG/LP Dated: [£10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Huzaif Ashraf

S/O Mohammad Ashraf Khanpori

R/O 331, Sector-C, Gulbahar Colony, Hyderpora, Tehsil Srinagar South,
District Srinagar

vide notification No.8€ "f)/o»%/k‘rhé(ed 2y -62-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order ; e

-

lﬁgiﬁ;;r/(Administration)
No: &4 %11& -2& RGILP Dated: [§-10.2023 Ay

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Huzaif Ashraf, Advocate
...... for information and necessary action. .

\/"/ﬂ
ﬁég' trar (Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 2y¢sé /RG/LP Dated: 18.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Henna Muzafar
D/O Muzafar Sultan Dar
R/O Seer Hamdan, Tehsil & District Anantnag

vide notification No. & & 05 %>l/ Bd'da d ‘D/w,.,ol—%l” for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

|

By Order \\/ ‘f/

li?eé’ trar (Administration)

No: Y919 . »4 _RG/LP Dated: /8 .10.2023 Y.~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Henna Muzafar, Advocate
...... for information and necessary action. S

N

ReWr (Administration)

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2y <+ /RG/LP Dated: /9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Janit Gupta

S/O Mukesh Gupta

R/O H.No.131, Malhotra Street, Tehsil & Dsitrict Jammu

vide notification No.S9 0/»»/%/&5@ 27F-085-2032for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enroliment as an
Advocate is ordered there before.

By Order —
o ;
Registrar (Administration)
No: _Y9297- 34 RG/LP Dated: /8 .10.2023 Ve
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Janit Gupta, Advocate
...... for information and necessary action.

\

u-//”'
Registrar (Administration)
% A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _Jtusy /RG/LP Dated: /2.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Anand

S/O B.B. Anand

R/O H.No.131 W.No.10 Near Old Telephone Exchange Road Tehsil & District
Udhampur

vide notification No. £ 46 l/)«o):!«[ R4/ égted 2-)-08- 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order -
~ - \_/

Regiw (Administration)
No: 48>35_uv __ RG/LP Dated: /8 .10.2023 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Ashish Anand, Advocate
...... for information and necessary action. -

—

-
Registrar (Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2vs9 /RG/LP Dated: /8.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Sharma
S/O Raj Kumar Sharma
R/O Plot No. 227, Sarwal Chowk, Tehsil & District Jammu

vide notification No.> “5/ 2022 [0Y /J'Zted 2L)-05 - 222 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N | —
Registrar ministration)

No: Y8*43 - So RG/LP Dated: /3 .10.2023 §ﬂ/ /@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Amit Sharma, Advocate
...... for information and necessary action.

\ =
ﬁ.ég(istra?rﬁ‘(ﬂm{ist‘ration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:__ dYbe /RG/LP Dated: 13.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Bashir
S/O Bashir Ahmad Sheikh
R/O Yarikhah, Zalla Mohalla, Tehsil Khansahib, District Budgam

vide nofification No.97 F 223/ Zq/[tgted 2y 0) -202-2— for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/_/
’7 ’. 3 L] - '
Reglst;'akf(ﬁ/nmnstratlon)

No: Y9>€1-s8 RG/LP Dated: |9 .10.2023 QR/ /V
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Shahid Bashir, Advocate
...... for information and necessary action.

LS

o
/

m .
Re@i/trar (Administration)

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION

OF PROVISIONAL ENROLLMENT ||

NOTIFICATION

No: 244! %wra /RGILP Dated: /5.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aparna Singh

D/O Rajesh Kumar Singh

R/O Village Chhan Matlooni Tehsil Ghagwal District Samba
A/P H.No.573 Sector-E Sainik Colony Jammu

vide notification No.S ‘13’/20»4 24l Lgated 27-05-2022- for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

-

By Order \\_/ o
iy

Registrar (Administration)

No: U8)4S —F- RG/LP Dated: /3.10.2023 L
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Aparna Singh, Advocate
...... for information and necessary action.

—
-~ N
Registrar (Administration)

/&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No242% ol >eyRG/LP Dated:|§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aasima Chowdhary

D/O Mohd Haneef

R/O Gujjar Mohalla Prade, Gorda, Tehsil Bhalwal, District Jammu

vide notification No.g ‘P’/’)o)fb‘/fd‘)/ %ted 2 )-0S-2022for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ="

- '
Registrar (Administration)

No: Y1968~ 78~ RG/LP Dated: 15.10.2023 QD/ e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Aasima Chowdhary, Advocate
...... for information and necessary action. N

v

— -
Regijstrar (Administration)

ol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: &44» ?// yr3 [/RG/LP Dated: /6.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Rehman Mattoo
S/O Mohd Erfan Mattoo
R/O House No.26, Ward No.7, Shaheedi Mohalla, Tehsil & District Kishtwar

vide notification No.ﬁ;/_zm_z;_%dated 2] -05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

]

By Order =

/7 , .
Registra:'gg(Administration)
No: Y9»73 -8o RG/LP Dated: /8 .10.2023 = e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kishtwar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abdul Rehman Mattoo, Advocate
...... for information and necessary action. .
—

— - =
Registrar (Administration)

R =

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2443 ;%m /RG/LP Dated:,4.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lakshmi Raman

S/0O Jagdish Chander

R/O Purmandal, Tehsil Bari Brahamana, District Samba

vide notification No.}z[}_azzllzgz dated 2 2022 _ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
soudht before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order J'/"
=7 ° L.
Registrar (Administration)
No: Y3,% -89 RG/LP Dated: /8 .10.2023 A /Q/w/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Lakshmi Raman, Advocate
...... for information and necessary action. .
=
-

Registrar (Administration)

e

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 444y 2[ sy3 /RG/LP Dated:/9.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pardeep Kumar Sharma
S/O Govardhan Lal Sharma
R/O W.No 9 Lohara Kot near ITI College Tehsil Sunderbani District Rajouri

vide notification No.éSOZEkzz%@{g dated 30-06S-2022_ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/;____,
n .' L] . -
Registrar ministration)

No: Y9399- %4 RG/LP Dated: _/9.10.2023 s d

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Pardeep Kumar Sharma, Advocate
...... for information and necessary action. .

ey

—
)" -~ Lt
Registrar ministration)

Ve
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2465 %wn /RG/LP Dated:/2.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Om Goswami
S/O Gopal Krishan Goswami
R/O W.No.13, H.No.47, Katra, Nangal Road, Tehsil Katra, Distrtict Reasi

vide notification No.4 ﬁg[%zz[@é dated Yo -0S-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
souqht before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

s
By Order \/ -~

~)-
Registrar (Administration)

No: 4§ 97304 RG/LP Dated: /8.10.2023 AL
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Reasi.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Om Goswami, Advocate
...... for information and necessary action. .
S

L 4

~-
Registrar (Administration)

V.8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2464 ;/ »r3 /IRG/LP Dated: /9.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nandani Sharma
D/O Bharat Bhushan Sharma
R/O H.No.54 W.No.1, opposite Bhagwati Nagar, Tehsil & District Kathua

vide notification No.égzl?/oﬁz JR(n dated 30-0S- 2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order v _//,,
liz,g'istrar (Administration)
No: Y9306 -/3 RG/LP Dated: /8.10.2023 M. M

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Nandani Sharma, Advocate
for information and necessary action. -

~—
m .. L - . i
Registrar ministration)

e

ok wbh=

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 946 O'/‘/WH/RG/LP Dated: /210.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan-Ul-Haq
S/O Nazir Ahmad Ganaie
R/O Lajura, Ganaie Mohalla, Tehsil & District Pulwama

vide notification No./&6/2029 )/0t» dated 23-02-297.2_ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order —
R‘rgg‘isthﬁft{'nistmﬁon)

No: Y33/4-9/ RG/LP Dated: /8.10.2023 /B
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Burhan-Ul-Haq, Advocate

for information and necessary action.

1 J/
Registrat}%nﬂﬁt’/ra‘tmn)
Y,




157

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:24 68 “D>Y3RaILP Dated: 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rashmi Angral

D/O Romesh Chander

R/O H.No.1 W.No.12, Pujari Mohalla, Tehsil Katra, District Reasi

vide notification No.ébO'/'ZoI}N?Q dated 30-05-2027 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order sl
l@g'istr\aﬁ(ﬁﬁ/nninisiration)

No:1€2C0 T4 RGP Dated: [4 .10.2023 e Vs

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Rashmi Angral, Advocate
...... for information and necessary action. .

,/’(/
l?egistrar Administration)

B e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2Y 69 > oRRra/LP Dated:|%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khyati Sharma
D/O Ram Paul Sharma
R/0O H.No.52, Sector 2, Channi Himmat, Jammu

vide notification No.zjslzgzz[ZZQiZLpdatedi"l—oD_-)ojz for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N
//

n L]
Registrar (Administration)

No: RG/LP Dated: _ .10.2023 Lo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ‘ .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Khyati Sharma, Advocate

...... for information and necessary action. )
\/ w./-‘_.
~

Registrar (Administration)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No24'7e af 31 /RGILP Dated:{ 10,2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyoti Choudhary
D/O Man Singh Chauhan
R/O H.No.224, Sector E, Sainik Colony, Jammu

vide notification No. 28 )2 o'z;ﬂzgz dated 2Y-02-2¢22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order %

—- .
Registrar (Administration)

NoX&EX6E—T)D RGAP Dated: 19,_.10.2023 =

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Jyoti Choudhary, Advocate

...... for information and necessary action.

R WON-~

o

—
ﬂgistr?@( dministration)

/b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 24| NSYRGILP Dated: | 410.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Iftkhar Ahmed
S/O Mohd Sayeed Khan
R/O Keri Gulhotta, Tehsil Mendhar, District Poonch

vide notification No.R¢]2022/R(n dated2U-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order -
/‘

.

l{;gistrar (Administration)

No:é%_&B:&QLRG/LP Dated: | 0J.10.2023 K- y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Iftkhar Ahmed, Advocate
...... for information and necessary action. .

o
—

l{gg’istrar ( ministration)

[@47,

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 247> 4\ eRRGILP Dated: |910.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aijaz Ahmad Bhat
S/O Abdul Ahad Bhat
R/O Village Hardushoora, Tehsil Kunzer, District Baramulla

vide notification No.SQﬁZ%:;ZE@ dated 22 «S-2023 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his’/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order :
. ——
Registrar (Administration)

No: 7%4‘;\5%1 _86 RGLP Dated: 18.10.2023 e ges

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aijaz Ahmad Bhat, Advocate

...... for information and necessary action.

o

b}
-~

— - /

Registrar (Administration)

e s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2473 5@ YNYRG/LP Dated: \%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Balbir Singh
S/O Inder Singh
R/O Thuroo Dharmari, Near Forest Office Tehsil Thuroo, District Reasi

vide notification NO-SEQ!MZZZE@ dated 22 -05-2922 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ——
- =g
Registrar (Administration)

No:ﬁ@?:%’) —AY renp  Dated: 19.10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Balbir Singh, Advocate

...... for information and necessary action.

-
—
Registrar (Administration)

B A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2474 «_vgbgﬁe/m Dated: | §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhavika Malhotra

D/O Rajesh Malhotra

R/O Rehari Colony, Tehsil & District Jammu

vide notification No. {éﬂzzzm(g dated2%-o5-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order JV'
R?gisteration)
LA By

No: 7%&391 ¢ o) RGP Dated: _[_91.10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Bhavika Malhotra, Advocate
...... for information and necessary action. .

~
-

—-
Registrar (Administration)

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoxY 7.5 “‘())—DBRG/LP Dated: 10(10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chowdhary Anwar Anjum

S/O Gulzar Husaain

R/O Village Rehan Tehsil Koteranka District Rajouri

vide notification Noj_’é’;lr/%'nj Rfn dated 2F-25-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
S

ﬁ;g'istra /inistratio}l)
No:é%Qol-/ 6 RGP Dated: 910203 & 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Chowdhary Anwar Anjum, Advocate

...... for information and necessary action.

o

\

Nl

R
@)
Registrar (ﬁm:ation)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 24/ 77 35) /RGILP Dated:/410.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Balraj Singh
S/0O Jagdev Singh
R/O Takwal Near Shiv Mandir, P.O Gurha Manhasan, Tehsil Pragwal,
District Jammu
vide notification No$Z§Zzgn [ BQI dated 27-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/J
e -
Registrar ministration)

No:'éL%L(I&- )8 RG/LP Dated: | 4.10.2023 B pe

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Balraj Singh, Advocate
for information and necessary action. .

S

o

/j ; . . 3
Registrar (Administration)

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2474 ggu)@G/LP Dated: {410.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farah Jan

D/O Bilal Ahmad Dar

R/O Qalamdan Pora, Fateh kadal, Tehsil-Srinagar South, District-Srinagar
vide notification No.S‘?‘i{l/%iz/ﬁ?b; dated 22 -05_2p27_ for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order P
= e
Registrar %Admlmstratlon)

No:éfgggé-gg RG/LP Dated:q%.10.2023 A/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Farah Jan, Advocate

...... for information and necessary action.

LY

) \./'-:_ .
Registrar ministration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*x % %

NOTIFICATION

No: 2 79 4 3s)RaiLP Dated:1G,10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asima Amin
D/O Mohd Amin Nazki
R/O Village Latter Masjid, Safa Kadal Tehsil Eidgah, District Srinagar

vide notification No.SQ@[%zz [ZZ 2 dated 7—%-05}29_2 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The _renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order '
T
” .o 3 . [
Reglstmratlon)
NO:ﬁF%H 5(_-, -90 RG/LP Dated: | 49.10.2023 I% ‘/z
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Asima Amin, Advocate

...... for information and necessary action.

|\
\./-::___/'
- . . . .3
Registrar ministration)

A




168

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %*

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2780 1Y% RGP Dated: | 910.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avasyu Sharma
S/O Sohan Lal Sharma
R/0O W.No.16 Upper Shiva Nagar, Mohalla Kalibari Tehsil & Disttrict Kathua

vide notification No.SY l%:k“gé,datedl&’os-%‘)‘z for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _,
m.. . . ./
Registrar (Administration)

No: — RG/LP Dated: j_ef.m.zozs @/ &/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Avasyu Sharma, Advocate
...... for information and necessary action.

. -
ﬁgistW)

<Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2L7$%) a450\RGILP  Dated: | ¢10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ambika Bharti

D/O Girdhari Lal

R/O H.No.219, Lane No.l, Mohalla Priyadarshani Nagar, Tehsil & District
Jammu

vide notification NOS:S_Z.,ZZQ}%{K&L dated24-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
=

/7 .
Registrar (Administration)

No:U %(_»1(4 N 54 RG/LP Dated: /ﬁ_.1o.202_3 = L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ambika Bharti, Advocate
...... for information and necessary action.

\f:‘:_,r-——
‘e
Registrar (Administration)
L

4}&,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No /&) /RG/LP Dated:/ '71 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arif Hussain
S/0O Nissar Hussain
R/O Shakar Kargil, Tehsil & District Kargil, Pincode 194103

vide notification No.SZQZj?;_oQQMZ@ dated L2 -o§-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order —
. \_/1 |/‘
-~

Registrar (Administration)

No:lg §y 565 RG/LP  Dated: [_0,;_ 10.2023 /Q’(/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Arif Hussain, Advocate
...... for information and necessary action.

“

V—”/T—-’

{ﬁ .
Registrar (Administration)

B G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

Nog.gggj %)3 IRG/LP Dated:l%.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yaggik Gupta
S/0 Sandeep Gupta
R/0O 298-F, Naibasti Satwari, District Jammu-180003

vide notification No.)’ﬁ‘l}%'l’)_l,zg dated 28<02-2022_ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order —
-~

h -
Registrar (Administration)

No.-g%gg| — &0 RG/LP Dated:|Q .10.2023 Bl /@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Yaggik Gupta, Advocate

...... for information and necessary action.

‘
L
\/‘ e

l{ggistrar (Administration)

&,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No:)/Q 85 ié)ag/RG/LP Dated: [ 071 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aatir Rashid Khan
S/O Mohd Rashid Khan
R/O Galhutta, Tehsil Mendhar, District Poonch

vide notification No.Qo[Z%Zz[@@ dated 22-671.2022  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order e

— -
Registrar (Administration)
5
No: Y8497 -4y RG/LP Dated: 14 .10.2023 2 Vs
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aatir Rashid Khan, Advocate
...... for information and necessary action.

\
w
V /\-—_-
-

Registrar (Administration)

% B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*x % %

NOTIFICATION

No:) /IRG/LP Dated: {91 0.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonia Sharma

D/O Roshan Lal

R/O Chack Bhagwana, P.O Jourian opposite Panchayat Ghar Tehsil Jourian,
District Jammu

vide notification No.[03%2%22‘221g dated 28-02-2¢22_  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
v

- . . .
Registrar ministration)

No: Y¥y96~§o  RG/LP Dated: /%2.10.2023 ‘9‘/ /97/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sonia Sharma, Advocate
...... for information and necessary action. \

\

——
= A .
Registrar (Administration)

@KL(V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: /¢33 Qég}, /RGILP Dated:/G/1O.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Malik

S/0 Javed Malik

R/O Karyani Talab, Narwal Bala, Tehsil Bahu, District, Jammu, Pincode
181152

vide notification No./OA?/I?/ozzllR(q dated28.02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order u_}_/
”) .

Registrar (Administration)

No:(d%ézé 70 RGLP Dated:[9.102003 & &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Umar Malik, Advocate

...... for information and necessary action. .

JJ
- -7
Registrar ministration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

Nozlggg g{g/RG/LP Dated: / 410.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kanchan Kumari

D/O Kewal Krishan

R/O H.No.117, W.No.6, K C Morh Bishnah, Tehsil Bishnah, District Jammu,
Pincode 181132

vide notification No.960/2022 /R, dated 22 -07-2022  for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

Ay

By Order o=

Registra dministration)

no:ld §Uy7/—=7h renp pated: Ef.m.zozs B //é/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kanchan Kumari, Advocate

...... for information and necessary action.

\
\_/'#/

< .
Registra ministration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2/ 8%  /RGILP Dated:]9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidharth Sumbria
S/0O Jagbir Singh Sumbria
R/O H.No.136/D, Sainik Colony, Tehsil & District Jammu, Pincode 180001

vide notification No.[ol&[%jZ;[[Zb, dated 18- 62.2022  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order u-;/—'
— -
Registrar (Administration)

No: %QO Sﬁ RG/LP Dated: jgf.m.zozs RK A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sidharth Sumbria, Advocate

...... for information and necessary action.

o
(’ ) - )
Registr%r dministration)

Vs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2/29 %M}/RG/LP Dated:/ 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saqib Hafiz Khan

S/0O Hafiz Ullah Khan

R/O H.No 114, W.No.l, Chak Banola, Tehsil Mendhar, District Poonch,
Pincode 185111

vide notification No.leY /2029 ZE@ dated 2R-6%-2022  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order e

Registrar (Administration)

no:48S 10— 16 RGP Dated: 19.10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Saqib Hafiz Khan, Advocate
...... for information and necessary action.

\.'V'
l{ééistr\ﬁ"(ﬁiﬁration)
pZ-R e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

NoL/Ge %)i%/RG/LP Dated:( #10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Rasool Kar

D/O Ghulam Rasool Kar

R/O Idd Gha Iqra Lane II, near Aali Masjid, Tehsil & District Srinagar,
Pincode 190002

vide notification No.IDB),)%’lZ) Rédated 28.672:202> for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
N

|

Registrar ministration)

no:Y %S9 —->C,{ RG/LP Dated: l_éz_.1o.2023 R4 Ve

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sabreena Rasool Kar, Advocate
...... for information and necessary action. .
]
- /
~) . / - . 'e
Registrar inistration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

NoD/ ! f{)—leG/LP Dated:’(Of 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aftar Ahmed
S/0O Ghulam Hussain
R/O Dhargloon Tehsil Balakote District Poonch

vide notification No.S'qu :gzgzgm dated 22-6$-2029 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

)
By Order v v
—-

Registrar (Administration)
No: U SIS 3D RGP Dated: [9.10.2023 e 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aftar Ahmed, Advocate
...... for information and necessary action. ,
~

fj' . . - .
Registrar (Administration)

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*x % %

NOTIFICATION

No: 274 2{3)RGILP Dated: !0(10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Mushtaq Ganie
S/O Mushtaq Ahmad Ganie
R/O Pathan Pahloo, Tehsil & District Pulwama

vide notification No.962 @V’Oﬂ/ Q""%gted 2} - 03 -2032 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

]

By Order vl —

n -
Registrar (Administration)

'No:%‘;ﬂl—-l ] _RG/LP Dated: Jﬁ.1o.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aadil Mushtaq Ganie, Advocate
...... for information and necessary action.
A ]
S

N —
Re%;;;z}r ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2529 sl SeRRG/LP Dated:[ §10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tanya Sharma
D/O Vijay Kumar
R/O 537-A, Gandhi Nagar Jammu

vide notification No.[l'%f% EM?@ )é’gted 2.C o2-2022for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order s

Registrar (Administration)
No: Y 2 LL 2——6{{ RG/LP Dated: 15’;,_.10.2023@/ /@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K HighCourt Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\/ /-

7. Ms. Tanya Sharma, Advocate
...... for information and necessary action.
1strar (Admlmstratlon)




183

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D8 /o 46>o)3 /RG/LP Dated:{ Q.1o.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arif Wani
S/O Anayatullah Wani
R/O Shinal, W.No.9, Tehsil & District Doda

vide notification No. 6)—7'{\/'}9}?«[@9 Med 2 )-0%-2e22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\5/\ '/'/
r‘) : - . a.
Regls(%j/l;/(Admmlstratlon)
No: Q&é&{— ]) RG/LP Dated: l_<_1,_.1o.2023 /g/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Arif Wani, Advocate
...... for information and necessary action. |

=

' ¢
Registrar (Administration)
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No2 Y96 A 30)2 IRGILP Dated:(%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Rashid
S/O Abdul Rashid Mir
R/O Alamdar Bagh Colony, Gopalpora, Tehsil Chadoora, District Budgam

vide notification No.954 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order V J}/

—
Registrar (Administratfon)

No:qgszal - 6 Z RG/LP Dated:/ .10.2023 /%7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Irfan Rashid, Advocate
...... for information and necessary action. 3

s
T
ﬁe‘gist&i}fﬁﬁist‘raﬁ )
/4/@/

&

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X871 A D) YRGILP Dated: (5%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nirmal Singh

S/0O Jagdev Singh

R/O Village Dhandla Tehsil Rajgarh District Ramban

vide notification No.é% le/)o»! P4 ’Aéted 2Y-085-2022-for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

.

=

~— . . .
Registrar (Administration)
No: 9&6 12-50 RG/LP Dated: _(_'3{.10.2023% 'l

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nirmal Singh, Advocate
...... for information and necessary action.

Ree)i;trar Administration)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No)qqg “A)”J/RG/LP Dated:(oi10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahiqah Shakil

S/O Shakil Ahmad Shakil

R/O Narbal, Budgam, Tehsil Narbal, District Budgam

vide notification No. 69 é,)),o),),‘lf?‘k‘é‘gd 20 -05- 2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

’

By Order 7
m ‘I 3 [ . .
Regns%%tlon)
No:-U &S 7C &) RGP Dated: | 9.10.2023 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shahiqah Shakil, Advocate
...... for information and necessary action. N

J')
RegWration)
/2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:D( 95 A IRGILP Dated:| 9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tejasvini Anand
D/O Vinod Anand
R/O H.No.119, Mohalla Afghana, Jammu

vide notification No./© 6! %%»/Wtilatéd 29 .-3-20221 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\

By Order

y ./"/"
r’ .
Registrar TAdministration)

No:Qg (SCY (s RG/LP Dated: LC‘f.1o.2023 %7;// >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tejasvini Anand, Advocate

...... for information and necessary action. N
v
f) 4

Rc%is;;ir ministration)
<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No2Ly 9y af Y o33 IRGILP Dated:( 910.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Farooq
S/0 Farooq Ahmed
R/O Dharyouth, Tehsil Kahara, District Doda

vide notification No./0é$é %ZOD/V/an/t(éG 28-3F- 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

N\

By Order
) - ~J:/./‘/‘
Regi% dministration)
No:YZSYI—SX RGLP Datea: [9.10.2023 /}‘7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Umar Farooq, Advocate
...... for information and necessary action. )

od
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:2H g3 %%B/RG/LP Dated:lﬁ.m.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahreem Tariq Masoodi
D/O Syed Tariq Ahmad Masoodi
R/O Kawadara, Sheikh-ul-Alam Colony, Tehsil Khanyar, District Srinagar

vide notification No. /0@/7%»//%%{&/)6'0'}'%)—7/ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order g
. e
Reglét{?‘ dministration)

No: Q&S:g[_gé RG/LP Dated: 1_61.10.2023 Ve

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tahreem Tariq Masoodi, Advocate
...... for information and necessary action.
N\

l(?g'qt{a/’ inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No 24> A ><)IRGILP Dated:]9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarabi U Mabsusah

D/O Dr. Abdul Rahman War

R/O Hyder Colony, Haji Bagh, Buchpora, Soura, Tehsil Eidgah Srinagar,
District Srinagar

4 :
vide notification No./024 "5),03,),/ dgtéf 20-03}-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o
= L
Regli)tzlj;‘/ dministration)
Nol&C 2y -Yo RGIP Dated:|9.10.2023 &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Zarabi U Mabsusah, Advocate

...... for information and necessary action.

LS

T
- 4

Re%i_s;:}r ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*x % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 24199 RGP Dated:(4.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faizan Manzoor
S/O Manzoor Ahmad Misgar
R/O Sader Bazar Mattan, Tehsil Mattan, District Anantnag

vide nofification No.S 28 /%»/'?4 é%d 2 o5~ 2s32for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
. —
Registrar (Administration)

No:Y8¢ 85—-2(3 RG/LP Dated: @_.10.2023 92/ £@7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Faizan Manzoor, Advocate

...... for information and necessary action.

o - ——
Registrar (Administration)

W A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 287D 44 3o} 3 IRG/LP Dated:/¢.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naveed Es Sehar
S/O Gh. Hassan Rather
R/O Yamrach Teshil Yaripora District Kulgam

vide notification No.é%;Z%»Zfﬁl Lgated 22-05-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ﬁ;_';/,
l?eg'istrar Administrati})n)

No:1 &S Y-S 7 RGP Dated: 1_%.10.2023 C)V Ay

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Naveed Es Sehar, Advocate
...... for information and necessary action.

A )

—
’-, ' mm——

Reg%s;‘/ar inistration) ~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Mo | 2 Do) /RGILP Dated:!ﬁ.m.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mazhar Manzoor Malik
S/O Manzoor Ahmad Malik
R/O Kanchatipora, Tehsil Khag, District Budgam

vide notification No. 6/3/%»/34 /Lgated 2)-o0S- 2623 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )

s

(

—
Regiét;jr ministration)
s

No: Q&g gg—é()é[RG/LP Dated: 1%.10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mazhar Manzoor Malik, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoS03 3oy} RGILP Dated: 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deepak Khajuria
S/O Ram Parkash
R/O Jagota, Tehsil Bhella, District Doda

vide notification NoS?’j'/)c}?/'/ RG /thated 2 3-0S- 2032 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / _extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .

—
ﬁggi rar (Administration) /
No:4@6ob= Il Rrenp Dated: |9.10.2023 ?7/ V.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhadrwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Deepak Khajuria, Advocate
...... for information and necessary action. ,

. —_—
ﬁ? istrar ministration)
W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 250 @(“)a)g/RG/LP Dated:($10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sartaj Ahmad Wani
S/O Nazir Ahmad Wani
R/O Nowpora Bala, Tehsil Keegam, District Shopian

vide notification No/OQ(/%lo»/p"cfaL{éd 28-0}-2622 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

B ’
y Order \ ——

Reg'%;:}r ministratioxi)
No: L]géll-l,g/ RG/LP Dated: j_Gl_.1o.2023 /¢/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sartaj Ahmad Wani, Advocate
...... for information and necessary action.

-
ok ~

Re%s}t/?r dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X8 08 "’éJ'JQRG/LP Dated:{§1o.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjog Khatri
S/O Parveen Khatri
R/O 19/A 2" Extension Gandhi Nagar Jammau, Tehsil & District Jammu

vide notification No./om,"g:,o»/K‘r Héqed 28-6Y-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
-~
- IR
chlstrwtratlon)
No:UB627-2Y RreaP Datea: [9.10.2023 377/’ A

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sanjog Khatri, Advocate

...... for information and necessary action.

\/_/x——\-__-‘
rar

lizzc';'st ministration)
%/ ’/ﬁ\/)'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoDS06 & 2. RaILP Dated:(§.1o.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjana Devi
D/0O Jagdish Raj
R/O Dhar Dugnoo, Tehsil Billawar District Kathua

vide notification No.9 09 %Lou/,mﬂé% 2% 022022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | \\(m/ _//-
I{Qgistrar ministration)
nvo: YGE2S_UD renp Dpated: [9.10.2023 B p

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Anjana Devi, Advocate
...... for information and necessary action. -

-
PG /
Registrar ministration)

o e

L4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:XS07 3 ))JRGILP Dated: | 510.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harshit Sambyal

S/0 Rajesh Singh

R/O W.No 4, Krishna Colony, near Minerva Public School, Tehsil & District
Kathua

vide notification No9 ‘4')/"& 260 e‘ﬂééd 2)-061-2e22for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

.- \ =
Regisﬁ’mz/r?ﬁdﬁm{mti'on)
No:qg’écf 2-S 0 RGLP Dated: jﬁ_.m.zozs A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Harshit Sambyal, Advocate
...... for information and necessary action.

)
e
- /
ﬁggistrar ministration)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 Sl1y zz/za’ﬁaG/LP Dated:14.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Nitin Dubey

S/0O Sat Pal Sharma
R/O Malhar, Tehsil & District Udhampur

vide notification No.9 8% %Z&ﬂﬁqdal(ed 27-0} ~2e22for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ —
Registrar (Administration)
No: UB TUB-SSRGP Dated: 19.10.2023 %/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Nitin Dubey, Advocate

...... for information and necessary action.

[N

Nl
: . A
Registrar Aﬂmﬁ"i’s’tgﬁon)
97// /@"/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: K08 Gl DoYB/RGILP Dated:(%10.2023

Provisional admission granted under Advocates Act, 1961 in favour of \

Mr. Rajinder Singh
S/O Sujan Singh
R/O Camp Gole Gujral, Jammu, Tehsil & District Jammu

vide notification No.lolYy % %Wlecﬂbté{ed 29-07- 2622 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )

Registrar CTAdministration)

No: Y@ES(-Sb RenP Dated: | 9.10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. - |
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information |
and also keeping record of the same. |
7. Mr. Rajinder Singh, Advocate |
...... for information and necessary action.

- !

Registra dministration)

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 25/4 f],u) 3/RG/LP Dated:/9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Preeti Devi
D/O Subash Chander
R/O V.P.O Salehar, Tehsil Bishnah, District Jammu

4
vide notification No. Olol'} Gélou/’}%qated 25-0Y}-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

‘/_/"'
Registrar (Administration)

no: Y8732- 39.re/P Dated: 19:10.2023 )

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Preeti Devi, Advocate

...... for information and necessary action.

— e~
Registrar ministration)

/&7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 25/3 32201_5/RG/LP Dated:(9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shoket Ali

S/O Wazir Mohd

R/O H.No.104, Habib Nagar, W.No.9, Samote, Tehsil Surankote, District
Poonch

vide notification No/o>6 06 %PV,/”’Aééad 28.0}-2022or a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '
T

ﬁé—é' trar ministration)
Nno: YR Y0 .UFRGILP Dated: [9_..10.202337/ A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shoket Ali, Advocate

...... for information and necessary action.
A ]

. e
~ ‘
Registrar (Administration)

£t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K* %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2Y 97 4398 RGP Dated:(§10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Hafiz
D/O Hafiz Ullah Wani
R/O Ompora, Tehsil & District Budgam

vide notification No./32 ?\; lo»«‘/ﬂil-é’éeed 28-02-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order J
: o~
@istrar ministration)

No: Y% SER-TY RGP Datea: 1G.10.2023 N )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sabreena Hafiz, Advocate
...... for information and necessary action.

l@giéfgl/lj m}zl'istration)
[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 ST % 2e"BRGILP  Dated14.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Shuby Rehman

D/O Ab Rehman Ahangar
R/O Kulgam, Near Clock Tower, Tehsil & District Kulgam

vide notification No.[36 %203,;,/,2&7 éé'téd 28 -03-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

]

By Order
y L
Registrar {Administration)
No: YH17§—E*2-RG/LP Dated: 19.10.2023 /4/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
]
\?/ Wf'_ ”

7. Ms. Shuby Rehman, Advocate
L . . ‘
w Administration)

...... for information and necessary action.

~
Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 4 1§ %[ 207RG/LP Dated: .10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akshay Kumar
S/O Om Parkash
R/O Village Dudhot Birshella, Tehsil & District Doda

vide notification No. S‘SS//%»/e"ﬂé’apted 2 7-6S 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )

Regi%l;yAdministration)
No: UR7$6-83 ReiP Dated: __.10.2023 32

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Akshay Kumar, Advocate
...... for information and necessary action.

Reg'ag/a/r dministration)
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2.5/ % 22 RG/LP Dated:{4.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vibhuti Kak

D/O Suresh Kak

R/O Flat No.43, Mattoo Colony, Sai Appartments, Trikuta Nagar, Tehsil &
District Jammu

vide notification No.?:@»/bomv/%’ %gted 30-05-203 2 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 0\/;:.//,,
l’{ejg‘isq'%:/Administration)

No: URTG 2= RG/ILP Dated: 19 .10.2023 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Vibhuti Kak, Advocate

...... for information and necessary action.

. oNL—
Registra ministration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2<h o ﬂ({r'zws'RG/LP Dated:/?.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yuganter Singh

S/O Harinder Singh

R/O W.No.17, Near Stadium H.No.1, Andotra House Police Line Road, Tebhsil
& District Kathua

vide notification No. 7> /%»/@C"’/Lc(ated 20-05-2032 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order L
A

laéi rar Administrm
No: Y 2%99—/90 [RGILP  Dated: 19 .10.2023 &97/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Yuganter Singh, Advocate

...... for information and necessary action.
)

Regi&; inistration)
/y'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:} <=4 %Z’”IRG/LP Dated: 1710.2023

Provisional admission granted under Advocates Act, 1961 in favouf of

Mr. Haamid Hussain Bhat
S/O Abdul Karim Bhat
R/O Madina Colony, Kanispora, Tehsil & District Baramulla

vide notification No.SQé/%J—lf/ﬁé’é%d 23-05- 203 2f0or a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ ot
.
chi%ﬁﬁm{istr‘ation)

No: UQRI~1Y RGILP Dated: 19.10.2023 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Haamid Hussain Bhat, Advocate
...... for information and necessary action.

- N
Regis9t~;;r/ ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22> 1/ 222 RG/LP Dated: 1410.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parvaiz Ahmad Sofi
S/O Ghulam Nabi Sofi
R/O Palhallan Saderbal, Tehsil Pattan, District Baramullla

vide notification No. é‘/?/)on/l?cv (ﬁéd 30-05-2e22for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No:YQUIY~2! RGLP Dated: 14.10.2023 S

Copy forwarded to the: -

\ AT
Registrar ministration)

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Parvaiz Ahmad Sofi, Advocate
...... for information and necessary action.

U\/"w/'
-~ - <
Registrar (Administration)

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Nozas‘e/sog/wfRG/LP Dated:14.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Safi Ur Rehman
S/O Reyaz Ahmad Bhat
R/O Nowshera, Mandi Bal, Tehsil Srinagar (Eidgah), District Srinagar

vide notification No. 690/%11//2%% 20-05- 2632 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

} The renewal / extension of provisional licence/enroliment must be
| sought before the date of expiry unless the absolute/final enrollment as an
| Advocate is ordered there before.

} By Order )
» y o
—
Regﬁ;r/gr dministration)
No: YAR 22 ~2TrG/P Dated: |1.10.2023 &/
|
|
|
|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Safi Ur Rehman, Advocate
...... for information and necessary action.
\

QA/\V-:’T/

ﬁé%ﬁ?r ministration)




211

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2.<21 af?—”q’g/RG/LP Dated: (?.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shoket Hussain
S/O Ghulam Hussain
R/O Village Gagrian, H.No.36, W.No.2, Tehsil Mandi, District Poonch

vide notification NoJQSZZEZLNPQZ dated 2B’of F-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The_renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order |
: o
ﬁggistrar ministration)

No: USBS9~b6 RGiP Dated: (9 .10.2023 L2 <

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Shoket Hussain, Advocate

...... for information and necessary action.
. T
f’ . N T . . \
egistrar ministration)

i
T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9L <2y "52027RG/LP Datedm 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Stanzin Tamchos
S/O Tsering Tashi
R/O Matho (Togochey), Tehsil & District Leh

vide notification No.lofél 2022] R dated 2B8-03-2099  for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
. o~
Registrar (Administration)

No:l/[&)(gg'_{—-(_/tz RG/LP Dated: (9 .10.2023 B /i("/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Leh.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Stanzin Tamchos, Advocate

...... for information and necessary action.

) " e
Registrar (Administration)

@‘M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:msfa-«;t/{zﬁﬁ/RG/LP Dated: 14.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ajmal
S/O Mohd Hafiz
R/O W.No.7, Batote, Tehsil Batote, District Ramban

vide notification No.é[%[%’l%{[zg dated 22--&§-2027_ for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
— o=
Registrar (Administration)

No: YRR~ 1% RG/LP Dated: 19 .10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Ajmal, Advocate
...... for information and necessary action.

]

o w/"f,————
Registﬁzr ministration)

- A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoL€26 #2025 RG/LP Dated:19.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vipul Gupta
S/O Naresh Kumar
R/O W.No 2, opposite District Court Kathua, Tehsil & District Kathua

vide notification No.JoZ4 Z’)«ol;}/?é; dated 2¥.067-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
(e

—
Registrar (Administration)

No: URRSo~$% RGILP Dated: 1 {.10.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vipul Gupta, Advocate
...... for information and necessary action.
— o~ —
Registrar ministration)

Cy
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(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

|
|
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

No:251 % 2.0 23RG/LP Dated:19.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aman Motton

S/O Tara Chand

R/O Shazadpur Martha, Block Marh, P/O Karloop, Teshil Marh, District
Jammu

vide notification No.qﬂf/%"lzj R dated 2 3-03-2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be |
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order '
— - ONAVETT
Registrar (Administration)

No:4R1873 —T e RG/ILP Dated: |9 .10.2023 s R~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aman Motton, Advocate

...... for information and necessary action. ,

A
A
o -

Registrar (Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoD<19 4 2223/RG/LP Dated: [9.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinay Choudhary
S/O Rashpal Singh
R/O Nekowal, R.S. Pura, Sai Kalan, Tehsil Suchetgarh, District Jammu

vide notification No.]o) [")«'flylzmdated 28.07.2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\J

By Order —
o O
Registrar inistration)

No:UA19(—9/3 RGP Dated:19.102023 ‘BB~ A/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vinay Choudhary, Advocate
...... for information and necessary action.
\
. N
l{e’gistrar inistration)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 25y ZZMRG/LP Dated:!7.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Umar Sahib Singh

S/O Kuldeep Singh
R/O H.No3, Sector 7 Lane No.1, Guru Nanak Nagar, Tehsil & District Jammu

vide notification No.logolﬂozzl&n dated 2B-62.2025_ for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
3

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
N~

— -

Registra dministration)

No: YUY (S—22 RG/LP Dated: 19 .10.2023 e /@‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Umar Sahib Singh, Advocate
...... for information and necessary action.

\/;‘-/;-
ﬁ .r ) . .
Registrar (Administration)

.@’i@/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 25 ogv >7RGILP Dated:(9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Himank Sharma
S/O Rakesh Sharma

R/O H.No.01, Lane No.1 W.No.60, Roop Nagar Road Shiv Enclave, Tehsil &
District Jammu

vide notification No.gng%24[§@ dated 23.6}-2015 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )

Registra inistration)

¢
No: UN922 —>C RGP Dated: ! 1 .10.2023 Ay A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Himank Sharma, Advocate

...... for information and necessary action.

VX N o
Registrar (Administration)"

e g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:)-C64/2>-o>RGILP Dated!9.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Hafiz

S/O Khushi Mohd

R/O W.No.4, Nardbass, Bathoi, Tehsil Mahore, District Reasi

vide notification No.QBMI]%WJR&I dated2 #-03-2022  for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order !
A
R/(;gistrar (Administration)

No: YR 921~ 38 RGP Dated:| 9 .10.2023 e -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Hafiz, Advocate
...... for information and necessary action. \

N =

f‘j «
Registrar (Administration)

?

a—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

aﬂq’j
No:}s’z?% 2“7 IRG/LP Dated:’(7.1o.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jhangir Iqgbal Ganaie

S/O Mohd Igbal Ganaie

R/O Kuluhani Ponchra, W.No.1, Tehsil Bharath Bagla, District Doda

vide notification No. 2022 dated 23.63 2029 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
y \% o
—
Registrar (Administration)
No: UR421~YL RGP Dated: {4.10.2023 b fﬁ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda/Bhaderwah
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Jhangir Iqbal Ganaie, Advocate
for information and necessary action.

o

A}
uz./*
" N
Registrar (Adminjstration)
or

Pl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2§ ;@%’ 299JRGILP Dated:(4.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Niharka Bamotra

D/O Ashok Kumar

R/O W.No 10, Tallian Mohalla, Teshil & District Reasi

vide notification No.62R/2022/Ré; dated 22-0S-202) for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '
\/"/ [
) \\_/ /
Registrar (Administration)
No: Y88 671—7Y% RG/LP Dated: |G .10.2023 Rk Vs -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. -
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Niharka Bamotra, Advocate
for information and necessary action. .

v

/) ) [ . .
Registrar (Administration)

B L

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2§3.9 92023 /RG/LP Dated:(9.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhilash Kapahi
S/O Ajay Kapahi
R/O 530-A Gandhi Nagar, Tehsil Bahu, District Jammu

vide notification No.Q/ZZkz_;ZZE@ dated 22-.0Z- 2695 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
\/—/'/'
A ) L]
RegistWration)
No:YARIS=A2 RGP Dated: /9 .10.2023 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Abhilash Kapahi, Advocate

...... for information and necessary action. .

—

lfggistrar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2<3o "l,f’—""ﬁlRG/LP Dated:( #.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nikita Bharti
D/O Gulshan Kumar
R/O H.No 248, Jogi Gate Shahidi Chowk, Tehsil & District Jammu

vide notification NoQqu{j?gzzH?Q dated 28- 02-2022 for a period of one

year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\
By Order —
7 ° '
Registrar ministration)
I O

No: YKHRAR3—Y0 RG/ILP Dated: [ 9 .10.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nikita Bharti, Advocate

...... for information and necessary action. .

-~
ﬁ '. - . - (”
Registrar ministration)

B gp
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 383/ ‘Zplw’—?/RG/LP Dated: l?.10.2023
Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Nikita Gupta

D/O Rajinder Gupta
R/O W.No 8, Main Bazaar Samba, Tehsil & District Samba

vide notification No.@@//%ﬁ,//?é-, dated 28-07 - 2022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
y ——
lﬂgistra dministration)

No: YU QAR Y/~ I RG/LP Dated: |9.10.2023 - v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nikita Gupta, Advocate

...... for information and necessary action. R
| el
) ~—

Registrar (Administration)

-

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

o0=23
No:’)g’%&“)é 2 JRG/LP Dated:! 7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Malhotra
S/O Subash Chander
R/O Sobka, P.O Gharota, Tehsil Bhalwal, District Jammu

vide notification No./oS'B?/}f)a?.;leé-;dated 28-032.2%022 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A\l
N
.

Registrar (Administration)

No: UQGU7— <Y RG/ILP Dated: 19 .10.2023 K /éf

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sandeep Malhotra, Advocate

...... for information and necessary action.

)

=

ﬁzgistrar (Administration)

&k 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2422 &/ 52,FRGILP Dated: (910.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ananya
D/O Ramesh Babu
R/O Chakrobhi, Tehsil Suchetgarh, District Jammu

vide notification NO.Q”/?/OQ?—/ R&y dated 27-03-2022. for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\)

By Order A
/
/7 . . -
Registrar (Administration)

No: YQAN99 ~ 9o, RG/LP Dated: (G .10.2023 B A/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ananya, Advocate
...... for information and necessary action.
]

- ——
Registrar (Administration)

¥ e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 €z Zézna /RG/LP Dated:1$.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raman Verma
S/O Tarsem Lal Verma
R/O Danpur P.O Jourian, Tehsil Khour, District Jammu

vide notification No.loolZ%Z%Z/?éz dated 28-0F}-2p22 for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order i
l@gistrar ministration)

No: UR9eT7-!Y4 RGP Dated: [4.10.2023 Ak &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Raman Verma, Advocate
...... for information and necessary action. N

l{ggistrar( dministration)

&  ge
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 280l 9,3 /RGILP Dated: | 9102023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Rashid
S/O Abdul Rashid Sheikh
R/O Mohalla Khawaja Sahib, District Baramulla

vide notification No.lllé/?oQ),/Rb; dated /6-//-202)  for a period of one
year has been extended till 31.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order w)./,

L4

o
Registrar (Administration)

No: 2619 ~>C RGP Dated: (G.10.2023 0 P

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Adil Rashid, Advocate
...... for information and necessary action. \

T

e )
Registrar ministration)

A




